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INTRODUCTION

i, the Chairman of the Committee on Government Assurances. as
authorised by the Committee, do present on their behalf this Bighteenth
Report of the Committee on Government Assurances.

2. The Committee (1988-89) were constituted on June 20, 1988.

3. The Committee (1988-89) at their sittings held on 18 July,
29 August, 20 September and 11 October, 1988 considered requests from
the Ministries for dropping of assurances and extensions of time for imple-
mentation of assurances. At their sitting held on 8 May, 1989, the
Committee considered and adopted this draft Eighteenth Report

4. The minutes of the aforesaid sittings of the Committee form part
of the Report.

5. The conclusions/observations of the Committee are contained in
the succeeding chapters.

New DeLm PROF. NARAIN CHAND PARASHAR,
May 9, 1989 Chairman,

4 Valsakha, 1911 (S) Committee on Government Assurances



CHAPTER.I
REQUEST FOR DROPPING OF ASSURANCE—ACCEPTED

Demand of Commercial Vehicles

On 25 Augst, 1987, Sarvashri Chintamani ‘Jena and Mohanbhai Patel,
M.Ps addressed the following Starred Question No. 420 to the Minister of
Industry :

“(a) the names of the companies which are manufacturing commercial
vehicles in the country and their annual production;

(b) whether the demand of commercial vehicles in the country is
decreasing year after year;

(c) if so, the reasons therefor;

(d) whether there is a demaad of Indian commercial vehicles in foreign
countries; and

(e) if so, what steps are being taken in this direction 7

2. In reply to the above question, the Minister of Industry (ShrilJ
Vengala Rao) laid a statement on the table of the House which stated as
follows :

‘“(a) The names of the major commercial vehicles manufacturers
in the country and their production during 1986-87 are indi-
cated below : .

Sl Name of the Manufacturer Production
No,

1 2 3

1. M/s TELCO 49242
2. M/s Ashok Leyland Ltd. 15138
3. M/s Hindustan Motors Ltd. 2031
4. M/s Mahindra & Mahindra Ltd. 10423




1 2 3

5. M/s Bajaj Tempo Ltd. 13249
6. Mjs Standérd Motor Product of 2292

India Ltd.

7. M/s DCM-Toyata Ltd. 2714
8, M/s Swaraj Mazda Ltd. 1602
9. M/s Bicher Motors Ltd. 1143
10, M/s Allwyd Nissan Ltd. 1149
11. M/s Maruti tidoyog Ltd. 21185

(b) & (c) The sale of commercial vehicles ig.game what less then anti-
cipated on account of their high cost of production resulting in hn;h prices
as well as the improved performance of Railways.

(d) & (o) Phe Indian Commercial Vehicles menufacturers have already
entered in to the export market. Goveroment is providing a variety of
incentives for e‘ncourn?ng export production including financial grd fiscal
incentives reduction of input costs ‘and technological upgradauon *

3. Dnring the course of supplementaries on the above question Shri
P. Namgyal wanted to know

“whether Government had received any com plaint about the
higher charges of prices for the chassis of Pata vehicles parti-
cularly by a dealer in Jammu &. Kashmir valley. He further
wanted to know the action tak-n in the matter if the aforesaid
was true and whether the Government would look in to it if
it. was not so.”

4. In seply the Minister of State in the Ministry of Industry (Shri M.
Arunachaim) stated as follows :

‘‘“We bave not received any complaint If any co uplaint is there,
we will look in to it."”

5. The above reply to the supplementary question was treated as an
assurance by the Lok Sabha Secretariat and the Ministry.of Barliamentary
Affairs. The assurance was required to be implgmepteq by the Ministry of
Industry by 24 November, 1987.



6. The Ministry of Parliamenity Afidirs vide their U.0. Note No.
VIII-2/Ind. (23) 8Q-420-L8/87 dated 17 Tanuarv, 1988 had thercafter for
warded the request of the Minmistry of ledustry for the dropping of the
assuratice on Sbe folowiilg gty :

“In this context, it is stated that the answer “We have not
received any complaint’ is specific. Similarly, the other part
of the answer is subjective in the sense that if such complaint
is brought to the notice of the Government that will be
looked in to. It is thus felt that this answer may not be
considered as an assurance. Further, no such compaint has

been received in this Ministry till date.”

7. The request of the Ministry of Industry was considered by the
Committee at their sitting held on 5 May, 1988. It was decided by the
Committee that Shri P. Namgyal (in reply to whose supplementary the
assurance was given and who was a member of the Committee) might be
requested to indicate the details of the case or case referred to by him in

his supplementary question.

8. As Shri Namgyal had since been appoiated as Deputy Minister
Surface Transport, the Private Secretary to the Deputy Minister was
requested to enquire from the Minister the details of the case or cases
referred to by him in his supplementary question. He had replied (vide
his U.O. Note dated 29 June.1988) as follows ;

“ have brought the contents of your U.O. to the notice of my
Minister. The position of the case is that in 1986 when there
was a temporary shortage of T,M.B. truck and tipper chassis.
the Hon’ ble Minister had received a number of varbal com-
plaints against the dealer of the company that they were
charging full cost of the chassis and the advance of maney
paid at the time of booking was not being adjusted by the
dealer at the time of the delivery. Subsequently, in maay
cases the advance money had not been refunded to the buyers
from the Ladakh region. Probably, some-ome took up the
case with the manufacturer in 1987 and as a result, the dealer
returned the advance money to some of the buyers and there
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after no complaint has been received in this regard. As such
there is no need to pursure the matter any further.”

9. In view of the position explained by Sbhri Namgyal in his office U.O.
Note No. 67/DM/SFT/88 dated 29 June 1988, the Cemmittee decide that the
assurance be dropped.



CHAPTER-11
REQUESTS FOR DROPPING OF ASSURANCES-NOT ACCEPTED

U]
Proposal for additional berth at Paradip Port

10. On 26 August, 1987, Shrimati Jayanti Patnaik, M.P. addressed the
following Unstarred Question. No. 3963 to the Minister of Surface
Transport :

‘/(a) whether there is any proposal for providing additional berth
at Paradip Port of facilitating transport of Coal from Orissa
to power stations in South; and

(b) if so, the details thereot ?"

11. In reply to the above question, the Minister for Surface Trans-
port (Shri Rajesh Pilot) stated as follows :

“(a) A proposal is under consideration for setting up a mechani-
sed coal handling facility at Paradip Port for transport of coal
to the Super Thermal Power Station at Ennore (North of

Madras).

(b) the details will be known after the detailed Project Report is
prepared,”

12. The above reply to the question was treated as an assurance by
the Lok Sabha Secretariat and the Ministry of Parliameatary Affairs. The
assurance was required to be implemented by the Ministry of Surface
Transport by 19 November, 1987.

13. The Ministry of Parliamentary Affairs vide their U.O. Note No.
VIII-2/ST (6) USQ. 3963-LS/87 dated 14 April, 1988 forwarded the request
of the Ministry of Surface Transport for the dropping of the assurance on
the following grounds :

“Seventh Five Year Plan does not provide for the construction of
such an additional bearth at Paradip. However, proposal to

5



b
this effect have been made but it may not be possible to take

a decision on it in the immediate futurc. The reasons for the
same are given below :

Based on the study made by their RITES, it was fouad
that rail-cum-sea mode is the most economical made for trans-
port of coal from Telchar mines (Orissa) to Ennore, where a
new Thermal Power Station is proposed to be put up by
Tamil Nade Electricity Bowrd. This coal transportation
between Telchar mines and the Thermal S-ation would be
dorie first by tail to the loading port of Paradip and thereafter
by codstal shipping to a mew StateMite Port at Ennore which
has been proposed to the North of the existing Madras Port.
It bas been decided to entrust the preparation of the Detailed
Project Report to ihe Dutch undér the Dutch Techpical
Assistance Progfammeé. The térms of réference for this
Detailed Feasibility Report has also béen finalised and for-
warded to them in the month of November, 1987 for their

scrutiny and for initiating preliminary steps. This Ministry
has already approached the Committee of the Public Invest-

ment Board secking first stage clearance for formally com-
missioning the DPR. The iovestment decision on the project
will be taken only after the feasibility report had been
received and considered by the Government. There is no
provisien ia the VIi¥th Five Year Plan for this scheme at
present. It is, anticipated that the project will be ripe for an
investment decision only by about June, 1989 presuming that
the Project s inctuded in the Soventh Plan by the Planning

Commission.”’

14. The Ministry of Surface Transport also requested fot exténsion
of time till the decision by the Committee on their request for droppig.

15. The Committee considered the request of the Ministry of suifice
Tignsport f6f the atopping of éhe assurance at their sitting held oo 18 July,
1988 ¢ird decided not be sccede to the request of the Ministry for dropping
tho assursnce. The deciston of the Committee was accordingly coaveyed

to the M nistry.

16. The Ministry have mow requested fot extension of time upto
30 June, 1989 to implement the assurance and the assurance is yet to be

fulfilled.



17. The Committee are uphappy that even after a lapse of about two
years, no goncrete outcome of the proposal for providing additional bearth at
Paradip Port hag emerged. The note submitted to the Committee for drop-
ping of the assurance indicates that the Mlnlnry has not been dealing with
the matter with the required zesl and urgency. The whole approach seems
to be lackadaisleal. The Committee recommended that the Ministry should
make sincere and expeditious attempts to implement the assurance without

further lpas of time.

18. The Committec are also nm"y abopt the manner in which the
Ministry couched their request for extension of time whorein they sought time
tp fulfi] the assurance till g decision was takep by the Committee on their
request for the dropping of the assurance. While making the request for
extension of time, the Committee foel that the Ministry should have Indlcaud
a specific time freme by which they would be able to fulfil the assurance
instead of putting it vaguely which gives an impression of a perfanctory
approach and casual attjtude,

an
Appraval for medium and mqjor icrigation projeots in Orissa

19. On @ December, 1987, Shri Chintamani Jena, M.P. addressed the
following Unstarred Questipn No. 4877 to the Minister of Water Resour-
ces :

‘‘(a) the total irrigated land in Qrissa at present;

(k) the total area of land which have been brought under irriga-
tion so far;
(c) Whethpr the State Government of Orissg has sent their pro-

posala to establish more irrigation projects in Orissa; and

(d) if so, the details thercof and the action taken by Government
thereon ?”

20. In reply to the above question. the Minister of State for Textiles
and Water Resources (Shri Ram Niwas Mirdha) stated as follows :

‘“(a) & (b) the irrigation potential created upto end of 1985-86 is
about 267 m ha., the corresponding utilisation being 2 53
m ha

|
|
|



(c) & (d) project reports of 18 major and medium projects have
been received for clearsnce. Clarifications on the observations
made by the Central appraising agencies or the Advisory
Committee are awaited from the State Government in the
case of 13 projects while the other 5 project reports are in
different stages of examination."

21. The above reply to parts (c) & (d) of the question was treated as
an assurance by the Lok Sabha Secretariat and the Ministry of Parliamen-

tary Affairs. The assurance was required to be implemented by the Ministry
of Water Resources by 8 March, 1988.

22. The Ministry of Parliamentary Affairs vide their U.O. Note No.
IX/WR (7) USQ-4877-LS/87, dated 15 March, 1988 forwarded request of
the Ministry of Water Resources for the dropping of the assurance on the
following grounds :

““The States are required to prepare project reports in accordance
with the guidelines issued for this purpose and the project
reports are sent to Central Water Commission for scrutiny
from techno-economic angle. It is observed that project
reports submitted by the State Governments are not formula-
ted fully according to the guidelines, resulting in protracted
correspondence and discussions to obtain clarifications.
Settlement of observations made by Centre is dependent upon
the priority assigned by the State Government to this work.
Projects are also required to be cleared at the Centre by other
Ministries like Eovironment and Forests, Agriculture. etc.
and data deficiency impedes this process. While efforts are
being made to minimise the time taken in clearance of these
projects, it is not practicable to ensure clearance within a
pre-determined time-frame in view of the position explained
above. It is, therefore, requested that reply given to parts
(c) and (d) of the above mentioned question which merely
presents the factual position may not be treated as an assu-
rance and be deleted from the list of assurances.”

23, The Committee considered the request of the Ministry of Water
Resources for the dropping of the assurance at their sitting held on 18 July,
1988 and decided not to accede to the request of the Ministry for dropping
the assurance. The decision of the Committee was accordingly conveyed
to the Ministry.
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24, The Ministry have now requested for extension of time upto 9
March, 1989 to implement the assurance. However, the assurance is yes

to be fulfilled.

25. The Committee do not appreciate the reasoning advanced by the
Ministry of Water Resources that their reply merely presented the factusal
position and as such might not be treated as an assurance. The Committee
wish to point out that it is the exclasive prerogative of the Committee to
decide whether a reply of the Minister constituted an assurance or not and
it is not for the Ministry to question the decision of the Committee. In the
instant case, the reply to the question constitutes a clear assurance and the
Committee desire that the Ministry should implement it at the earliest. The
Committee suggest that the matter should be taken up at the highest level
with the Government of Orissa to fulfil the assurance without any farther

delay.
(iii)

National Programme for drug testing

26. On 26 November, 1987, Dr. B.L. Shailesh, M.P. addressed the
following Unstarred Question No. 3106 to the Minister of Health and

Family Welfare.

‘“‘(a) whether Government have mooted a national programme for
drug testing to be launched in the Eighth Plan and to provide
an infrastructural base for implementing drug control
measures;

(b) if so, whether any framework in this behalf has been prepared
or is being prepared; the role to be assigned to the State
Government and Central Laboratories like the Central Drag
Research Institute, Lucknow, Haffkine Institute, Bombay and
others in this programme; and

(c) its broad features?”

27. In reply to the above question, the Minister of State fn the
Ministry of Health and Family Welfare (Kumari Saroj Khaparde) stated as
follows :

“(a) to (c) Proposals for the Eighth Five Year Plaa have not yet
been drawn up.”
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78. The above reply to the question was treated a8 an assurance by
the Lok Sabha Secretariat and the Ministry of Parlidmentary Affairss The
assurance was required to be implemented by the Ministry of Hesith and
Family Welfare by 25 February, 1988.

29. The Ministry of Parliamentary Affairs vide their U.O. Note Neo-
IX/HFW (6) USQ. 3 06-LS/87 dsted 13 May, 1988 forwarded the request
of the Ministey of Health and Family Welfare for the dropping of the
ssauranco on the following grounds :

“Since the term of the Seventh Five Year Plan will expire in
March, 1990 and proposals for Eighth Five Year Plan (1990-
95) will be drewn' up some time in the next year, it is a0t
possible at this stage to fulfil the assurance.”

30. The Committee considered the request of the Ministry of Health
and Family Welfare for the dropping of the assurance at their sitting held
on 18 July, 1988 and decided not to accede to the request of the Ministry

for dropping the assorance. The decision of the Committec was accordingly
conveyed to the Ministry.

31. The Minitstry have now requested for extension of time upto 30
March, 1989 to implement tbe assurance. However, the assurance is yet to
be fulfilled.

32. The Committee are not convinced of the grounds on which the
Ministry had approached the Committee for the dropping of the assurance.
Since the exercise is now on for the formulation of the Eighth Five Year Plan,
the Ministry sbould make efforts to fulfil the assurance at this appropriate
hour instead of requesting for the dropping of the assurance. Such a request
for dropping the assurance clesrly indicates the non-serious attitude adopted
by the Ministry in fulfilling the solemn assurance given by the Minister on
the floor of the House.

(iv)
High Court bench at Hubli

33. On 9 December, 1987, Shri V. Krishna Rao, M.P. addressed the
following Unstarred Question No. 4904 to the Minister of Law and
Justice.

“(a) whether there is a demand for setting up of a High Court
bench at Hubli; and
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(b) if 80. the reacticn of Government thereto 7"

34. In reply to the above question, the Minister of State in the
Ministry of Law and Justice (Shri H.R. Bhardwaj) stated as follows :

*(a) & (b).: Yes, Sir. The Jaswant Singh Commiission was asked
to exemine the demand but it could not do so. The recom-
mendations of the Jaswant Singh Commission on the general
question of having Benches of High Courts away from their
principal seats were referred to the State Government in
October, 1986 for considering the matter of estadblishment of
a Bench at Huabli Dharwar in the lighs of these recommen-
dations in consultation with the Karnataka High Court. The
soply of the State Goverament giving their views has not so
far been received.”’

35. The above reply to the question was treated as an assurance by
the Lok Sabha Scceetasiat and the Ministry of Parliamentary Affairs. The
assuranoe was roquired to be implemented by the Ministry of Law and
Justioe by 8 March, 1988,

36. The Ministry of Parliamantary Affairs vide their U.O. Note No.
1IX/L3 (10) USQ-4904-LS/87 dated 11 May, 1988 forwarded she request of
the Ministry of Law and Justice for the dropping of the -assurance on the
following grounds :

“The Chief Minister of Karnataka had sent a proposal in August,
1981 for establishment of a Beach of the Karnataka High
Court at Hubli-Dharwar. The State Governmest were
requested in September, 1981 for some basic isformation for
further consideration of the proposal. Partial information
was received in September, 1983 but full requisite information
was awaited from the State Government. The proposal was
included in the enlarged terms of reference of the Jaswant
Singh Commission in December, 1983.

The Jaswant Singh Commission submitted its Report on
30.4.85. While the Commission examined and reported on
the proposals for establishment of Benches of Allshabad.
Madhya Pradesh and Madras High Court and also on the
general question of having Benches of High Courts away from
their principal seats, it could not examine and report on the
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specific proposal of the Government of Karnataka for estab-
lishment of a Bench of the Karnataka High Court at Hubli-
Dhbarwar.

The recommendations of the Jaswant Singh Commission
on the general question of having Benches of High Courts
away from their principal seats were referred to the Govern-
ment of Karnataka in October, 1986 for considering the
matter of establishment of a Bench at Hubli-Dharwar in the
light of those recommendations in consultation with the
Karnataka High Court. Reply of the State Government
giving their views has still not been received- No action can
be taken by the Government of India in this regard unless a
specific and complete proposal is received fiom the Govern-
ment of Karnataka.

As mentioned above, the Government of Karnataka have
not sent their views and comments on the recommendations
of the Jaswant Singh Commission even after about a year and
a half- There is no action pending on the part of the Central
Government. The reply given to the Lok Sabha Unstarred
Question No. 4904 on 9.12.87 was also not intended to
constitute an assurance.”

37. The Committec considered the request of the Ministry of Law
and Justice for the dropping of the assurance at their sitting held on 18
July, 1988 and decided not to accede to the request of the Ministry for
dropping the assurance. The decision of the Committee was accordingly
conveyed to the Ministry.

38. The Ministry have now requested for extension of time upto 9
June, 1989 to implement the assurance and the assurance is yet to be
fulfilled.

39. Thc Committee note that there is an attempt on the parst of the
Ministry to wriggle out of the assurance stating that no action is pending on
the part of the Central Government thus shifting the onus on the State
Government. The Committee are unable to comprehend the logic behind the
request of the Ministry that an assurance of immense public importance
should be dropped as the views of the State Government are not forthcoming
in the matter. The Ministry would do well to seek further extension of time
rather than making requests for dropping the assurance. From the wording
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of the request of the Ministry for the dropping of the assurance, the Com-
mittee are at a loss to know whether or not the matter was taken np at the
bighest level. They recommend that the matter be taken up at the highest
level with the State Government and sincere efforts should be made to
implement the assurance.

(v)

New Level crossing device

40. On 3 December, 1987, Sarvashri V. Sreenivasa Prasad and H.N.
Nanfje Gowda M. r's addressed the following Starred Question No. 403
to the Minister of Railways.

*/(a) whether the Northern Railway has started field trials of a
unique device which will help bring down substantially the
number of accidents at railway crossings throughout the
country; .

(b) if so, the details of the new device including its cost;

(c) the outcome of the trials and when it is likely to be introdu-
ced; and

(d) whether there is any plan to equip all level crossings with
such device 7"’

41. In reply to the above question, the Minister of Railways (Shri
Madbavrao Scindia) stated as follows :

‘“(a) Trial of an indigenously developed solar powered train
actuated warning device to give audiovisnal warning to road
users before negotiating level crossing, is under way on the

Northern Railway.

(b) A solar-powered radio transmitter located 2-3 Kms., froem the
level crossing senses the passage of the train and flashes the
information to a receiver at the level crossing, actuating
audio-visual warning system for the road-users. The appro-
ximate cost of the system under trial is about Rs. 2.5 lakhs

per level crossing.

(c) & (d) This system is still uader trial. Introduction of tbe
system on a permanent basis can only be considered after the
results of the trial are evaluated "
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42. The above reply to parts (c) and (d) of the guestion was treated
as an assurance by the Lok Sabha Secretariat and the Minisiry of Parlig-

mentary Affairs. The assurance was required to be implemented by the
Ministry of Railways by 2 March, 1988.

43. The Ministry of Parliamentary Affairs vide their U.O. Note Ne.
IX/Rly. (8) SQ-403-LS/87 dated 18 Febuary, 1988, forwarded request of the
Ministry of Railways for the dropping of the assurance on the following
grounds :

““The reply given to paits (c) and (d) of question does not
constitute or intended to be an assurance. The new system
is still under trial and there are a lot of teething problems
which are to be attended to and remedial measures to be
devised. In view of this, a specific schedule cannot be kept
for introduction of this system. As already indicated in the
reply to the question the introduction of the system on
permanent basis can only be considered after the results of
the trial are evaluated and found to be acceptable.”

44. The Committee considered the request of the Ministry of Rail-
ways for the dropping of the assurance at their sitting held on 18 July,
1988 and decided not to the request of the Ministry for dropping the
assusance. The decision of the Committec was accordingly conveyed to

the Ministry.

45. The Ministry have requested for extension of time upto 3 Decem-
ber, 1989 to implement the assurance and the assurance is yet to be
fulfilled.

46. The Committee are unhappy to note that the Ministry of Rall-
ways have sought the dropping of the assurance which involved the question
of safety of procious buman life and property. The precise date when the
device was introduced on the Northern Railway on a trial basis is not known
to the Committee but even if the date of reply im which assurance was
given is taken as starting point of the trial about one and a half year period
has olepsed and still the Ministry are not able to finally evaluate the efficacy
of the device. The trial capnot go on indefinately and analysis and
evaluation have to be according to seme schedule. In the absence of anmy
clear indication to that effect, the Committee have no alternative except to
conclude that the decision making process is not only faulty but also
lethargic. In matters of vital importance like this, the Committee expect
the Government to act with promptness and report the implementation of the
assurance to the House in the first week of the next svssion.
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Tourism development of Golconda Fort

47. On 28 August, 1987, Shri V.S. Krishna Iyer, M.P. addressed the
following Unstarred Question No. 5330 to the Minister of Tourism :

‘“(a) whether there is any proposal before Union Government to
develop the world famous Golconda Fort to attract tourists;

(b) if so, the details of the proposals; and

(c) it so, the total amouxt to be spent during the current year

48. Tn reply to the above question, the then Migister of Stite in fire
Ministry of Tourism (Sh. Jagdish Tytler) stated as follows :

“The Central Ministry of Tuwrisrh has receivdd a proposal from
the Govéenment of Aondhra Pradesh for development of
Golconda Fort- The proposel incledesr lewd acquisition,
devetopment of roady, developmeat of a bird samctaary,
' camping ground, tourist cottages, conference céntre etc. The
Centrs] Ministty of Tourism has ausigned to the Town wad
Country Planning Ofganisation fie job ¢f prépsration of a
Master Plan. Further action regarding development of
tourism infrastructure will be taken according to the recomm-
endations of the Master Plan.”

49. The above reply to the Question was treated as an assurance by
the Lok Sabha Secretariat and the Ministry of Parliamentary Affairs. The
assurance was required to be implemented by the Ministry of Tourism by

27 November, 1987.

£0. The Mipistry of Parliamentary Affairs vide their U.O. Note No.
VIT1-2 (3) USQ 5330-LS/87 dated 18 February, 1988 forwarded request
of the Ministry of Tourism for the dropping of the assurance on the

following grounds :

“It is felt that the Assuranoce cited pertaining to the answer to the
Parliament Question does not constitute an assurance since
the Tourism Minister has stated that further action for
ptoviding Tourism infrastructure will be taken according tc
the recommendations of the Master Plan. It was also stated
that the preparation of Mastet Plan has been assigned to the
Town and Country Planning Organisation and the report is
still awaited.” ’
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51. The Ministry of Tourism also requested for ¢xtension of time till
the decision of the Committee on their request for dropping of the
assurance.

52. The Committee considered the reqest of the Ministry of Tourism
for the dropping of the assurance at their sitting held on 18 July, 1988 and
decided not to accede to the request of the Ministry for dropping the
assurance. The decision of the Committee was accordingly conveyed to
the Ministry.

53, The Ministry have now requested for extension of time upto 28
May, 1989 to implement the assurance and the assurance is yet to be
fulfilled.

54. The Committee regret to observe that the reasoning of the Ministry
of Tourlsm that the reply does not constitute an assurance since further action
for providing tourism infrastructure wiil be taken according to the recomm-
ondations of the master plan and report on the Master Plan is still awaited.
In the view of the Committee, the reply is a clear-cut assurance and the
Ministry of Tourism cannot sit in judgement over the decision of the
Committee and instead should make endeavour to implement the assurance.

55, While agreeing to the request of the Ministry for extension of time
upto 28 May, 1989 to implement the assurance, the Committee do hope and
trust that Government would report the implementation of the assurance by

that date.

Seismological studies of Narmada Sagar Project

56. On | December, 1987, Shri Mullappally Ramachandran, M.P.
addressed the following Unstarred Question No. 3729 to the Minister of

Energy :

“(a) whether seismological studies are made in all cases before
finally sanctioning Hydel Power Projects;

(b) whether the World Bank had insisted upon further seismolo-
gical studies before they could decide upon financing the
Narmada Sagar Project:

(c) if so the reasons for the same: P
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(d) whether the further seismological study was made in the

(e)

region of the Narmada Sagar Project; if so, by whom and the
findings thereof; and

whether the World Bank aid was made avallable for the said
project; if so, the extent thereof 7"

57. In reply to the above question, the then Minister of State in the
Department of Power (Shrimati Sushila Rohatgi) stated as follows :

‘“(a) Yes, Sir.

(b) No, Sir.

(c)

Does not arise.

(d) Further seismological studies were conducted by the Depart-

(e)

ment of Earthquake Engineering, University of Roorkee, at
the instance of the Dam Review Panel which was constituted
on the advice of the World Bank. Based on these studies,
the Dam Review Panel has suggested some design parameters
to be adopted. which have been incorporated.

Narmada Sagar Project has been posed for World Bank
assistance, but loan negotiations are yet to be held.”

58. The above reply to part (¢) of the question was treated as an
assurance by the Lok Sabha Secretariat and the Ministry of Parliamentary

Affairs.

The assurance was required to be implemented by the Ministry

of Energy by 29 February, 1988.

59. The Ministry of Parliamentary Affairs vide their U.O. Note No.
IX/Bngy (33) USQ. 3729-1:S/87 dated 4 April, 1988 forwarded request of
the Ministry of Baergy for the dropping of the assurance on the following

grounds :-

“The Narmada Sagar Project is still in the pipeline for World

Bank assistance for which the Bank mission visited the
Project during January, 1988 to prepare it for possible
reappraisal in March/April, 1988. This would be followed
by a humour of discussions to sort out various issues involved
jn it. Further, the detalls about the aid would also be known
only after the conclusion of negotiations with the Bank,
approval by the Board of Directors of the Bank, signing of
the Agreement and the loan has been declared to be effective.
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fn view of this it is not possible to fulB! the assurance within
the preséribed limit of three months. Moreover, the various
actions culminating in the implémentation of the Assurance
are beyond the control of this Department and are dependent
upon the World Bank taking a view in the matter.”

60. The Committee considered the request of the Ministry of Esergy
for the dropplag of the assurance at their sitting held on 29 August, 1988
and decided not to accede to the request of the Ministry for dropping the
assurance- The decision of the Committee was accordingly conveyed to
the Ministry.

61. The Ministry have now requested for extension of time upto 1
December, 1989 to implement the assurance and thie assurance is yét to be
fulfilled.

62. The Cominittee e tot convinced of the reasons advanced by the
Ministry of Energy Tor the dropping of the assurance. The Committee
appreciate the fact that in the natare of things cerfaln matters involve
prolonged negotiations and in sach cases the Ministry should request the
Committee for more tline for the Yolfilment of the wssurance instead of
approachiag for its drepping which revesls the iack of perseverance on the
part of the Ministry to take things to their logical comclusion. The Co-
mmittee desire that Government should implement the assurance during the
next sessien of Lok Sabha reporting the uptodate progress made in the
matter,

Implements of suggestions by National Convention on Water

63. On 2 December, 1987, Shri Chintamani Jena, M.P. addressed
the following Uastarred Question No. 8809 to the Minister of Water
Resources :

*‘(a) whether the National Convention on Water was held reontty
in New Delhi; and

(b) if so, the detaifs of the steps taken to impimrent the suggesti-
ons made in the convention 7"’

64. In reply to the above question, the Minister of Stute for Textiles
and Weter Resources, (Shri Ram Niwas Mirdha) stated as follows :

‘/(a) & (b) The first National Water Convention, which was a
cooperative effort of Government departments. Public
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Sector sgeneies and professional ipstitusians and asspciatines,
was held in November, 1987 a3t New Delhi, tp providea
comman foyum For specialists in cancermed disciplines for
sxchengs of ideas qp the development apdl mapagsment of
wator spsources.  State Goveraments apd ather cenceraed
agencies will considar the suggestions mads by this coapven-
tion for implementation.”

65. The above reply to the question was treated as an assurance by
the Lok Sabha Secretariat and the Ministpy of Parliamentary Affairs. The
assurance was required to be implemented by the Ministry of Water
Resources by 1 March, 1988.

66. The Ministry of Parliamentary Affairs vide their U.O. Nots No.
IX/WR (6) USQ 3809-LS/87, dated 18 March, 1988 forwarded request of
the Ministry of Water Resources for the dropping of the assurance on the
following grounds :

“The convention was a cooperative effort of Government Depart-
ments, pablic sestar agansies, prefessional institptions and
associations in concerned disciplines for exchange of ideas on
development end managoment of Water Resomrce. The
recommendation made at the Convention can be kept in view
by State Governments and other concerned organisations for
taking such action as deemed appropriate in the light of the
National Water Palicy which bss besn lsjd before the
Parliament. The secommendations of the Convention have
already been circulated. No further action by way of
implemecoatation of asmeanes is neceuasy.”

67. The Committee considered the request of the Ministry of Water
Resources for the dropping of the assurance at their sitting held on 29
August, 1983 and decided not to accede to the request of the Ministry for
dropping the assurance. The decision of the Committee was accordingly

conveyed to the Ministry.

68. The Miaistry have aow reqaested for extension of time upto 2
March, 1989 to implomest the gssusance. However, the ssesrance is yet
10 e fulfilled.

69. The Committee depricate the manner in which the Ministry of

Water Resouzces submitted their roguent for the dropping ¢f the assurance.
in gheir siew, she appropniate canrne was 10 xepast 1he implamesntstion to the
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House by laying s statement indicating the action tiken by the concerned
Government departments and other organisations. It is unfortunate that
this has not been done as yet although the Ministry sought extemsion only
upto 2 March, 1989. The Committee would urge upon the Ministry to do
the needful without further delay and report the implementation of the
assurance in the beinning of the next session.

(ix)
Import of gold

70. On 11 December, 1987, Shri Swami Prasad Singh, M.P.
addressed the following Unstarred Question No. 5527 to the Minister of
Finance :

¢(a) whether requests from some quarters have been received for
import of gold;

(b) if so, the details of these requests;
(c) in what context these requests have been made;
(d) the decision taken by Government on these requests;

(e) whether import of gold will affect tresent rise in the price of
gold;

(f) {f so, the detalls thereof; and

(g) if not, the reasons therefor 7"

71. 1In reply to the above question the Minister of State in the Minis-
try of Finance (Shri B.K, Gadhvi) stated as follows :

“(a) to (g) Suggestions have been received by Government from
time to time regarding import of gold- These suggestions
bave been referred to the Working Group on Gold Policy ses
up by the Government whose report is awaited.”

72, The above reply to the question was treated as an assurance by
the Lok Sabha Secretariat and the Ministry of Parliamentary Affairs. The
assurance was required to be implemented by the Ministry of Finance by
10 March, 1988.

73. The Ministry of Parliamentary Affairs vide their U.O. Note
No. Ix/Fin. (90) USQ. 5527.LS/87, dated 12 May, 1988 forwarded roquest
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of the Ministry of Finance for the dropping of the assurance on thé
following grounds ;-

““The question, suggestions regarding import of gold have been
referred to the Working Group on Gold Policy set up by the
Government. The terms of the Working Group has been
extended upto 31st May, 1988. Processing and finalisation
of Government’s decisions on the recommendations of the
Working Group will take some time after the receipt of the
report. The reply has been treated as an assurance by the
Lok Sabha. It may be mentioned here that a similar reply
given on a similar question on 1.8.86 in Lok Sabha had mot
been treated as an assurance by the Committee on Govern-
ment Assurances of Lok Sabha."

74. The.Committee considered the request of the Ministry of Finan-
ce for the dropping of the assurance at their sitting held on 29 August, 1988
and decided not to accede to the request of the Ministry for dropping the
assurance. The decision of the Committee was accordingly conveyed to

the Ministry.

75. The Ministry has requested for extension of time upto 10 April,
1989 to implement the assurance. However, the assurance is yet to be

fulfilled.

76. The Committee are not convinced with the plea taken by the Govern-
ment to drop the assurance, The Committee desire that the report of the
Workiag Group on Gold Policy should be got expedited and its recommend-
ations considered as early as possible.

(x)
Inclusion of ‘Tanti’ community in the List of Scheduled Castes

77. On 19 March, 1986, Shri C.P. Thakur, M.P. addressed the follo-
wing Starred Question No. 348 to the Minister of Welfare :

‘/(a) whether Government have received representations to treat
‘Taati’ (Tatwa) Community as syponym of ‘Pan’, which is in
the list of Scheduled Castes in Bibar;

(b) whether Union Government bhave invited the comments of
State Government of Bibar in this regard; and
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{c) the date by which the deelsion is Hikely to ‘be taken by Unioft
Government in this regard ?*’

78. In reply to the above question, the Minister of State in the Minis-
try of Welfare (Dr. Rajendra Kumari Bajpai) stated as follows :

‘“(a) & (b) Yes, Sir.

(c) The proposal to include ‘Tanti’ (Tatwa) as synonym of ‘Pan’
which is in the list of Scheduled Castes in Bihar is being
considered along with similar other proposals in the context
of the propossd comprehensive revision of the list of Schedu-
led Castes and Bcheduled Tribes in consultation with the
concerned State Government/Union Territory Administration
including the Government of Bihar and the Registrar General
of India. At this stage, it is not pessible 40 indicate the date
by which the propasal for the comprohensive revision of the
lists of Scheduled Castes and Scheduled Tribes would be
fiaalisod.

Further, amendment in the existing list of Scheduled
Castes and Schedulod Tribes can be dens only through an
Act of Parliament in view of Articles 341(2) and 342(2) of ¢the

Constitution.”

79. The sbove seply to part {(c) of ths question was treated as an
snuranss by the Lok Sabha Seesetaciat and the Ministry of Perliamessary
Affaies. The amsurance was required (o be implemenied by the Migiatry
of Welfare by 18 June, 1986

80. The Ministry of Paliamemtary Affairs vide their U.O. Note No.
VIW (19) SQ 348-LS/86 dated 8 April, 1987, forwarded the request of the
Ministey of Welfare for the droppisg eof the assurance on iha following
grounds :

‘“‘In the statement showing the assuranee given, the folloming text
of the answer glven by the Minister of Welfare has not been
included :

Further, amendment ia the existing lists of Scheduled
Castes and Scheduled Tribes can be done only through an act
of Parliameat in view of Articles §41 (2) and 342 (2) of the
Coostitution,
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Pars (c) of the amswet te the Question would be comp-
lote only with addition of the aféresnid sub-pars. It would
thersby imply that any amoodmeat in the exdeting lists can
sindé be dome only through an Act of Parlissment, hence no
time-Hmits in context of the Parfiamient’s jurisdiction can,
thds, Pv spoeified by the Adtinistrative Mimivtey. Further,
the Cabinct Note os the comprehedsive revision of the List
of Scheduted Castés and Scheduted Ttibes has been submitted
and is at present under considerattom of the Group of
Ministers.’

81. The Committee considered the above request of the Ministry for
the dropping of assurance at their sitting held on 14 July, 1987 and took
the following decisions which were communicated to the Minfstry.

'“The ‘Committee noted that the replies of the Mhister of Welfare
to the original question as well as in responre to a supple-
mentary cleadly indicated (overnient's intenfion to bring
forward a comprehensive bifl after taking iwte account the
vafious representations for revision of te sty of Scheduled
Castes and Scheduled Ttibes. The Committee also noted that
the matter wis presently under cossideratton of the Group of
Mipisters. In view of this position, the Commhittee did not
gec any reavon to accede to the request of the Minlistry for
the droppiog of the aswerance. Agreeing to dhe request of the
Ministry for extemsion of time for #mplomhentation of
assurance by 31 November, 1987, the Committee desired
that Government should expedite their ducisiow so @8 to
ensure implementation of the sssurancs Within the extetided
tinre granted for the purpore. The Committoe furthet desired
that group of Ministers az well as Cabinet De switably
apprised of their said recommendations.”’

82. The Ministry of Parliamentary Affalts vide their U.O. Note No.
V/W (19) SQ 348-LS/85 dated 16 December, 1987 forwarded another
request of the Ministry of Welfare for the dropping of the assurance. The
grovads were as follows :

“The question of comprehensive revision of the lists of
Schoduled Castes and Scheduled Tribes was placed before the
Cabinet oa the 25 July, 1986. The Cabinet refesrred it to the
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Group of Ministers for detailed examination of various pro-
posals included therein. The Group of Ministers has so far
held seven meetings and may take a few more meetings to
finalise all the proposals. At this stage it is difficult to indicate
any time limit by which the Group of Ministers would be
able to finalise all the proposals. After the Group of Minis-
ters given their recommendations in respect of all the pio-
posals it will be placed before the Cabinet for a final decision.
The Ministry of Law and Justice will then be requested to
prepare Bill which will be Introduced in Parliament. It would,
thus, be seen that it is difficult to anticipate the time limits by
which the whole process of finalisation of all the proposals is
to be completed. Even after the Bill is introduced in the
Parliament, it will be referred to a Joint Select Committee,
as happened in the past.

For instance, the Scheduled Castes and Scheduled Tribes
Orders (Amendment) Bill, 1967 was referred to a joint Select
Committee which took two years in submitting their report.
Simiiarly in 1978, when this Bill was again introduced in the
Lok Sabha, it was referred to a Joint Select Committee and
that Committee could not finalise its report cven after taking
one year’s time and the Bill aventually lapsed on the dissolu-
tion of the Lok Sabha in 1979. The past experience, there-
fore, shows that it cannot be possible to precisely fix any time
limit within which the whole matter would be finalised and
the Bill enacted.”

83. The Committee considered the request of the Ministry of Welfare
for the drepping of the assurance at their sitting held on 29 August, 1998
and decided not to accede to the request of the Ministry for dropping the
assuraace. The decision of the Committee was accordingly conveyed to the
Ministry.

84, The Ministry have now requested for extension of time upto 12
June, 1989 to implement the assurance and the assurance is yet to be
fulfilled.

85. The Committee believe that the Government must have received
representations not only from Bihar but from other States also for inclasion
of some communities in the lists of Scheduled Castes and Scheduled Tribes.
The Ministry should, therefore, bring forward urgently a comprehensive
legislation for revision of the lists of Scheduled Castes and Scheduled Tribes.
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The Committee further observe that it is not necessary for the Miaistry to
anticipate the manner in which the Parliament would like to consider the Bill
snd make it a ground for the dropping of the assurauce, as once the Bill is
before the Parliament, Government can report the implementation of the
assurance.

(xi)
Misuse of foreign funds

86. On 25 November, 1987, Sbri Jagannath Patnaik, M.P. addressed
the following Starred Question No. 272 to the Minister of Home Affairs :—

‘‘(s) whether the events in the last two years have clearly
established that the foreign funds flowing into the country
ostensibly for the promotion of religious, sociasl and such
other programmes of the voluntary agencies are finding their
way to finance terrorists and other anti-national activities;

and

(b) if so, the steps Government propose to take to effedtively
control and regulate the flow of such foreign funds.”

87. In reply to the above question, the Minister of Home Affajrs
(Shri Buta Singh) stated as follows :

“(a) and (b) There is no definite information that foreign countri-
bution received by the voluntary agencies are being used for
such purposes. However, some amendments to the Foreign
Contribution (Regulation) Act, 1976 are under coneideration
with a view to making it more effective.”

88. The above reply to the question was treated as an assurance by
the Lok Sabha Secretariat and the Ministry of Parliamentary Affairs. The
assurance was required to be implemented by the Ministry of Home Affairs
by 24 February, 1988,

89. The Ministry of Parliamentary Affairs vide their U.0. Note No.
IX/HA (25) SQ. 272-18/87, dated 11 March, 1988 forwarded request of the
Mipistry of Home Affairs for the dropping of the assurance om the

following grounds :

“‘The Ministry had only meant to indicate the intentions. approach
and anxiety of the Government to plug certain Jacunae in the
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Forelpn centributions (Regulntion) Act, 1976 by amending the
same 80 that chances of #ts misuse are:minimised. The Minis-
try do not consider that this statement smounts to ‘Asserance’.
It wounld be appreciated that as the process. of bringing sbout
amendments in such enactments does take timesit is not
possible to fulfil the assurance within a particular time
frame.”

90. The Committee considered the request of the Ministry of Home
Affairs for the dropping of the assurance at their sitting held on 20 Septem-
bét, !988 and decided not to accede to the request of the Ministry for
dropping thie assurance.

91. The decision of the Committee was accordingly conveyed to the
Ministry.

.92. The Ministry have requested for extension of time upto 24 May,
1989 to implement the assurance and the assurance is yet to be fulfilled.

93. The Committee feel unbhappy to note that the Ministry tried to sit
in judgement on thejr decision in treating the reply of the Minister of Home
Affairs as an agsumance. The Committee need hardly over emphasize the
importance of the matter requiring the attention of the Government on top
priotity Government sheuld therefore, bring forward necessary legislation to
amend the Foreign Contribution (Regulation) Act, 1976, without any further
delay, in fulfilment of the commitment to the House in reply to the aforesaid
question.

(xit)
Teachers' participation in action plan of New Education Policy

94. On 26 November, 1987, Shri Aziz Qureshi, M.P. addressed the
following Unstarred Question No. 2920 to the Minister of Human Resource
Deovelopment :

“(a) the special provisions made in regard to teachers' participa-
tion in -the act on plan of National Education Policy;

(b) whether there is any proposal to give more representation to
teachers in NCERT and UGC as per these special provisions;

(c) whether there is provision of special participstion of school
teachers in the National Leval Committee of the National



@)

¥

Teachers Welfare Organisation and the details of propo-
sals; ‘ S

whether teachers and imstructors will be givon more represen-
tation in the National Teachers and lastructors Training
Council; and

(e) The action taken to make the Teachoss - Training Council a

95. In

statutory -body 7"

reply to the above question, the Minister of State in the

Departmeats of Education gnd Culture in the Ministry of Human Resource
Development (Shrimati Krishna Sahi) stated as follows :

“(a) The National Policy of Bducation, 1986 recopnises the Cent-

®)

(c)

ral role of teachers in the educational process and it recognises
that the provisions of the Policy can be implemented only
with the total involvement and commitment of the teachers.
The National Policy eavisages higher status to teachers and:
fieedom to them to innovate, it also envisages improvement:
in pay and service conditions of teachers to be commensurate
with their social and professional responsibilities. It postulates
improved facilities to teachers to go along with accountability .
at all stages and in this the involvement of teachers’ associa-
tion is contemplated. The policy has proposed a strengtfxcned
and improved programme of teacher education to upgrade
their competency.

To improve the competencies of the teachers, to make
them fully aware of the thrusts of the National Policy and to
increase their motivation the Government has started a pro-
gramme for mass orientation of 5,00,000 school teachers every
year since 1986. This programme is implemented through
the NCERT with the assistance of State Governments.

According to the rtules governing the composition of the
NCERT and the UGC, four teachers are members of the
NCERT Ooupcil and similarly four aniversity teachers are
members of the UGC.

The Working Gommittee of the National Foundation of Tea-
chers Welfare in every State includes six persons to be nomi-
aated by the State Bduoation Minister, at-lcast two of whom
‘are emiaont vducationists.
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(d) The National Council of Teacher Education has 42 members
out of which 12 experts in the field of pre-school, school and
vocational education are nominated by the President of the
Council.

(e) The National Policy envisages that the National Council of
Teacher Education will be provided necessary resources and
capability to accredit institutions of teacher education and
provide guidance regarding curricula and methods. The
programme of Action which has worked out specific strategies
to implement the provisions of the Policy, envisages that
National Council of Teacher Education will be given autono-
nous and statutory status- These provisions of the policy
and the Programme of Action will be taken up for implemen-
tation over a period of time.”

96. The above reply to the question was treated as an assurance by
the Lok Sabha Secretariat and the Ministry of Parliamentary Affairs. The

assurance was required to be implemented by the Ministry of Human
Resource Development by 25 February, 1988.

97. The Ministry of Parliamentary Affairs vide their U.O. Note No.
IX/HRD (10) USQ. 2920-LS/87 dated 11 May, 1988 forwarded request of
the Ministry of Human Resource Development for the dropping of the
assurance on the following grounds :—

“It is clear from the wording of the above sentence that it is not
possible to lay down any specific time frame for conferral of
statutory status of the National Council of Teacher Education
(NCTE), but that this can be taken up for implementation
only over a period of time. It is implicit in the above word-

ing that this action is likely to take a considerable length of
time.

A National Council of Teacher Education, constituted by
a Resolution of this Ministry, is already in existence since
1973. However, conferral of statutory status on it would
require prior consultation with all States not mercly because
Bducation is in the Concurrent List of the Constitution but
also because certain functions envisaged for the NCTE may
impinge on the jurisdiction of the universities as it stands
today under the various State Universities Acts. Such a
process would naturally take a long time to complete.
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1n the light of above, it would be dificult to set down any
deadline or time-limit by which the task of conferring statu-
tory status on the NCTE would be completed. As such, it
would not serve much purpose to keep the matter alive as a
Parliamentary Assurance.

Conferral of statutory status on the NCTE has already
found mention in the National Policy on Education adopted
by Parliament and in the Programme of Action. Hence the
Central Government already stand committed to it and even
without treating the above reply as an assurance, Parliament
would always be kept informed of progress in the matter
while submitting periodic Implementation Reports on the
National Policy on Education.”

98. The Committee considered the request of the Ministry of Human
Resource Development for tie dropping of the assurance at their sitting
held on 20 September, 1988 and decided not to accede to the request of the
Mioistry for dropping of the assurance. The decision of the Committes
was accordingly conveyed to the Ministry.

99. The Ministry have requested for extension of time upto 11
December, 1989 to implement the assurance and the assurance is yet to be

fulfilled.

100. The Committee are not inclined to agree with the reasons advan-
ced by the Ministry of Humsn Resource Development for the dropping of the
assurance, especially when the Government are conscious of the importance
of the matter and have asserted their commitment to the conferment of the
statutory states on the National Council of Teachers Education. The Com-
mittee desire that the Government should take early steps for the expeditions
implementation of the assurance not later than the expiry of the mext session
of Lok Sabba.

(xdii)
Reopening of Indian Consulate in Lhasa

101. On 11 November, 1987, Shri S. Jaipal Reddy, M.P. addressed
the following Unstarred Question No 699 to the Minister of Bxternal
Affairs.

‘(8) whether Government have received any request from China
to reopen Indian Consulate in Lhasa; and
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(b) whether Government have considered the proposal and if sd,
the decision thereon ?**

102. In reply to the above question, the Minister of State in the
Ministry of External Affairs (Shri K. Nutwar Singh) stated as follows :

“¢a) The Chinese Government have proposed the re-establishment
of Consulates General by India and China in each other's
countries.

(b) The proposal is under the consideration of Government.”

103. The above reply to part (b) of the question was treated asan
assurance by the Lok Sabha Secretariat and the Ministry of Parliamentary
Affairs. The assurance was required to be implemented by the Ministry
of Bxternal Affairs by 10 February, 1988.

104. The Ministry of Parliamentary Affairs vide their U.O. Note No.
IX/BA (3) USQ. 699-LS/87 dated 14 January, 1988 forwarded request of
the Minister of State in the Ministry of External Affairs for the dropping
of the assurance on the following grounds :-

*“This should not be regarded as an assurance, for the primary
reason that it would not be feasible to specify a time-lTimit
within which India and China will reopen Consulates in each
other's country. The matter is under discussion with the
Chinese Government and a final decision will emerge o’nly
when these discussions have been satisfactorily and thoron*h
ly completed. It would tberefore not be possible . for
Government to take the position that the Consulates will bc'
reopened within a specified time limit.

The entire subject of India-China relations is extremely
sensitive and every aspect, is being handled with the utmost
care and discretion by Government. We are trying to sort
out the various issues involved in a positive manner and in
keeping with our national interest. The process will take
time. Itis in this context that we request that the reply to
Ungtasred Question No. 699 should not be treated as an
Assurance but only as aa indication of the sincerity with
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which we are examining various proposals for the improve-
ment of relations with China **

105. The Committee considered the request of the Mipistry of
External Affairs for the dropping of the assurance at their sitting held on
20 September, 1988 and decided not to accede to tbe request of the
Ministry for dropping the assurance. The decision of the Committee was
accordingly conveyed to the Ministry.

106 The Minisiry requested for extension of time only upto 11
November, 1988 to implemeat the assurance but the assurance is yet to be

fulfilled.

107. The Committee are unable to agree with the reasoning of the
Ministry of External Affairs that the reply should not be regarded as an
sssursace. In this regard, the Committee wouid like to point out that it
is for the Committee and not at all for the Ministry to decide whether or wot
a pazticular reply of the Minister is to be treated as an assurance. In the
instant case, the reply to the question clearly constitutes an assurance and
the Committee desire that it should be implemented at the earliest as the
.Government have already indicated that they are examining various propo-
sals for the improvement of relatiens with China.

108. The Committee are unhappy to find that evea after hearing about
their decision not to drop the assurance, the Ministry did mot report its
implementation nor submitted a request for extension of time beyond 11
November, 1988. This is anfortunate and the Mivistry mast note not to
repeat it in futwre.

(xiv)

Scheme 1o stop water-logging from Bihar

189. On 11 November, 1987, Dr. G.S. Rajhans, M.P. addressed the
following Unstarred Question No. 776 to the Minister of Water Resour
ces: -

*‘(a) whether the Government of Bihar recently forwarded to the
Union Government a scheme to stop water logging for
clearance;

(b) if se, when the scheme was received by Government; and
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(c) <teps taken by Government on the proposed scheme ?”

110. In reply to the above question, the Minister of State for Textiles
and Water Resources (Shri Ram Niwas Mirdha) stated as follows :

“(a) to (c) Yes, Sir. The Project Report on drainage in the
irrigation commands of Gandak and Kosi Projects in North
Bihar has been received in July. 1987 only. It is currently
under appraisal.”

111. The above reply to the above question was treated as an
assurance by the Lok Sabha Secretariat and the Ministry of Parliamentary
Affairs. The assurance was required to be implemented by the Ministry
of Water Resources by 10 February, 1988.

112. The Ministry of Parliamentary Affairs vide their U.O. Note No.
IX/WR (2) USQ-776-LS/87 dated 15 February, 1988 forwarded request of
the Ministry of Water Resources for the dropping of the assurance on the
following grounds :

“In the reply furnished to the Parliament Question the words ‘It
is currently under appraisal’ are not used in the sense of
intimating at a later date, the likely date by which the
appriasal is going to be completed but only to indicate the
present position. The appraisal ofa Project has to be done
by the various Central appraising agencies, and later it has
to be cleared by the Advisory Committee of the Ministry of
Water Resources. Then, ultimately Planning Commission
has to approve the scheme. The time taken for clearance of
a Project depends upon the initiative of the concerned State
Government furnishing replies to the observations are made
from time to time.”

113. The Committee considered the request of the Ministry of Water
Resources for the dropping of the assurance at their sitting held on 20
September, 1988 and decided not to accede to the request of the Ministry
for dropping the assurance. The decision of the Committee was according-
ly conveyed to the Ministry.

114. The Ministry have requested for extension of time upto 11 May,
1989 to implement the assurance and the assurance is yet to be fulfilled.
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115. The Committee are unable to appreciate the stand taken by the
Ministry of Water Resources that they used the words ‘it is currently under
appraisal’ not in the sense of intimating at a later date as to when tlie
appraisal is going to be completed. The Committee observe that the reply
of the Ministry constitutes a clear cut assurance and is reguired to be
implemented at the earliest. The Committee do not feel happy in reminding
the Ministry about the established Parliamentary practice that once the
reply of the Minister is treated as an assurance, the Ministry should imple-
ment 1§ and not try to sit in judgement over the decision of the Committee.
This only delays the matter. The Committee do hope that the Govers-
ment would report the implementation of the assurance by !1 May, 1987 the
date upto which extension has been sought.

(xv)

Setting up of Thermal Plant near Suratgarh

116. On 17 November. 1987, Shri Manphoo! Singh Choudbary, M.P.
addressed the following Unstarred Question No. 1494 to the Minister of

Energy :

‘‘(a) whether a scheme has been formulated to set up a thermal
plant of 410 megawatt on Indira Gandhi Canal near Surat-
garh;

(b) the progress in regard to the implementation of this scheme;
(c) the total expenditure likely to be incurred thereon; and

(d) tbe time by which this plant will be completed ?"

117. In reply to the above question, the Minister of State in the
Department of Power (Shrimati Sushila Robatgi) stated as follows :

“(a) to (d) : A feasibility report in respect of installation of a
Thermal Power Plant (2 x 210MW) at an estimated cost of
Rs. 483.16 crores, near the Indira Gandhi Canal, was received
in the Central Electricity Authority (CEA) in May, 1984
from the Rajasthan State Electricity Board (RSEB). The
scheme could be considered for techno-economic clearance
after the statatory requirements, under Section 29 (2) of the
Electricity (Supply) Act, 1948, have been complied with by
the RSEB and necessary inputs, including coal linksge, have
been tied up.”
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e lLs T,he above teply to the quesuon was treated as an assurance by
the Lok Sabha Secretarist aad the Ministry of Parliamentary Aﬁ‘am. The
MIUTARCC Was required to be implennnted by the Ministry of Bnergy by 16
February, 1988.

149. The Ministry of Parliamewtary Affairs vide their U.O. No. IX/
Baergy (15) USQ. 1494-LS/87 &ated 16 Pebruary, 1988 forwarded request
‘of ‘the Ministry of Bueregy Yor tire dropping of the esswrance of the
'fdﬂbvﬁng grounds :

“The project authorities have to comply with the statutory
requirements—under Section 29 (2) of the Electricity (Supply)
Act, 1948 regarding publication Of the scheme in the Official
Gazette/local pewspapers for the prescribed period and
examination of the representations/objections, if any, received
thereon; ti# this is completed, the proposal is not considered
10 have been submitted to the CEA for formal olearamce.
Before according formal clearance, various aspects—like
availability of water, adequacy of land for ash disposal system,
coal Tinkage and suit ibility of the site for a power plant,
including its approach from the point of view of means of
transportation, including railways need to be satisfactorily
tied up. The scheme has also to be examined with reference
to the available transmission systems for evacuation of power,
its impact on the environment of the surrounding areas and
clearance of the Department of Civil Aviation for building
high structures. Compliance of all those steps ¢art be a long-
drawn process and the tying up of imputs and various
clearances involves active cooperation of the Stste authorities.
Quite often. techno-economic appraisal of schemes is held up
for want of clarifications/clearances from the project
authorities on various aspects; schemes can be accorded
techno-economic clearance only after al the inputs have been
tied up and necessary clearances have been obtained.™

120. The Committee considered the request of the Miaistry of Energy
+ for the dropping of the assurence at their sittiag beld on 20 September,
1988 and decided not to accede to the request of ths Minmistry for dropping

the assurance. The decision of the Committee was accordingly conveyed
to the Ministry.



3s
121. The Ministry requested for extension of time only upto 30

April, 1989 to implement the assurance. Heowever, the assurance is yet to
be fulfilled.

122. The Committee note that even after the lapse of one year and a
balf, the Ministry of Energy has not been able to implement the assurance
oven after repeated extensions. The Commrittee recommend that the Minis-
try should expedite the finalisation of the preject and implement the

sssarance,
(xv)
Clearance to Vifayawada Thermal Power Plant Stage H1

123. On 10 November, 1987, Shri V. Sobhanadreeswara Rao, M.P.
addressed the following Starred Question No. 43 to the Minister of
Energy :

‘(a) whethrer the clearance to Vijayawada Thermal Power Plant
Stage-11i, proposed to bs ses up in Andhra Pradesh, has been
further delayed;

{b) if so, the reasons for delay; and

(¢) the likely time by which the above plant will be cleared 7"

124. In reply to the above question, the then Minister of State in the
Department of Power (Shrimati Sushila Rohatgi) laid the following state-
ment on the Table of the House :

(a) No, Sir.

*(b) & (c): A feasibility report ia regard to Stage-lI (15xX00 MW
of the Vijayawada Thecmml Power Statlon was received in
the Central Bloctricity Authority (CEA) from the Andhra
Pradesh State Electricity Board (APSEB) in September, 1986.
However, several aspects including clearance of the State
poliution Control Board. Availability of land for ash disposal
and confirmation of availability of water, had not been tied
up. The APSEL have been requested for necessary clarific-
ations, details of transmission system and for ioformation
relating to cost of implementation of the environmen tal
safeguards, which are awaited.
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The proposed scheme could be considered for techno
economic spproval only after the requisite inputs and clear-

ances have been obtained by APSEB, as indicated to them by
the CEA,

125. The above reply to parts (b) & (c) of the question was treated as
an assurance by the Lok Sabha Secretariat and the Mipistry of Parliamen-
tary Affairs. The assurance was required to be implemented by the
Ministry of Energy by 9 February, 1988.

126. The Ministry of Parliamentary Affairs vide their U.O. Note
No. 1X/Engy (1) SQ. 43-LS/87 dated 15 March, 1988 forwarded request of
the Ministry of Energy for the dropping of the assurance on the following
grounds :

“The project feasibility report in respect ot the proposed Vijaya-
wada Thermal Power Station Stage-1II (1x500 MW) was
received in the Central Electricity Authority in September,
1986 from the Andhra Pradesh State Electricity Board
(APSEB) and is under examination in consultation with the
various appraising agencies. Before formal clearance could
be accorded to the proposed scheme, various aspects such as
availability of land for ash disposal, coal linkages and details
of transmission system for evacuation of power need to be
satisfactorily tied up. In addition, details of the cost for
implementation of the environmental safeguards have yet to
be received from the APSEB.

It may be mentioned that tying up of inputs and obtain-
ing the requisite clearances calls for active cooperation of the
State authoritics. Sometimes. the techno-economic appraisal
of schemes is held up for want of clarification/clearances
from the project authorities on various aspects. In replying
to the aforesaid Lok Sabha Question it was not the intention
to extend an Assurance in the matter.”

127. The Committee considered the request of the Ministry of Energy
for the dropping of the assurance at their sitting held on 20 September,
1988 and decided not to accede to the request of the Ministry for dropping
the assurance. The decision of the Committee was accordingly conveyed
to the Ministry.
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The Ministry requested for extension of time upto 9 March, 1989 to
implement the assurance. However. the assurance is yet to be fulfilled.

128. The Committee are deeply concerned to note that no decision has
been taken so far on the feasibility report received in September, 1986. The
Committee recommend that the matter should be taken up with the State
Government of Andhra Pradesb at the highest level and report to the House
the implementation of the assurance at the earliest.

129. As has been observed by the Committee earlier in other cases, the
Ministry of Energy ought not to have indulged in the frivolous exercise of
srguing that it was not the intention to extend an assurance. The Committee
would like once again to impress upon the Ministry that it is the exclusive
prerogative of the Committee to decide whether or not a reply constituted an
assurance and is not for the Mipistry to question the decision of the
Committee.

(xvit)
(1) Power projects proposed for private sector

130 On 17 November, 1987, Shri Mullappally Ramachandran, M.P.
addressed the following Unstarred Question No. 1665 to the Ministry of
Energy :

“(a) whether any power projects have been proposed for the
private sector exclusively; and

(b) the main recommendations of the five member Committee on
the setting up of such power projects ?*

131. In reply to the above question, the Minister of State in the
Department of Power (Shrimati Sushila Rohatgi) stated as follows :

‘(a) No, Sir.

(b) Specific proposals received from the private sector are examie
ned on merits. The Report of the Working Group set up to
study the modalities of private sector participation in electric
power generation is receiving consideration of Government.”

132. The above reply to part (b) of the question was treated as an
sssurance by the Lok Sabha Secretariat and the Ministry of Patliamentary
Affairs. The assurance was required to be implemented by the Ministry
of Enery by 16 February, 1988.
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133. The Ministry of Pacliamentary Affairs vide their U.O. Note No.
1X/Engy (38) USQ. 1665-LS/87 dated 6 April, 1988 have forwarded request
of the Ministry of Energy for the dropping of the assurance on the
fallowing grounds :

“In this regard, it may be stated that the formulation of the broad
principles to be followed in respect of such private sector
participation keeping in view, imser-olla, the recommende-
tions of the Weorking Group, has beea under consideration;
being a matter of policy, various rclevant aspects have to be
examined in requisite detail which is lkety to take some time.
After a decision is reached, it would be necessary ¢o consult
the State Flectricity Boards/State Governments/conooraed
Ministries/ Departments in the event that amendments to the
Electricity (Supply) Act, 1948 and the ladian Blectricity Act,.
1910 are to be effected- As such, maplementation ot the:
pending assurance in respect of this matter, in a definite timse~
frame, would not appear to be feasible.”

134. The Ministry of Energy requested for extension of time for
fulfilling the assurance till a decision was taken on their request for drop-
ping it by the Committee.

135 The Committee considered the request of the Ministry
of Eaecgy for the dropping of the assurance at their sitting
held on 11 October, 1988 and decided not to accede to the request of the
Ministry for dropping the assurance. The Committee granted extension
of time upto 31 December, 1988 to the Ministry to implement the assurance
while taking exception to the manner in which the Ministry had couched
their request for extension of time for fulfilling the assurance. The decision
of the Committee was accordingly cenveyed to the Ministry.

136. The Ministry did not request for extension of time even afier 31
December. 1988 to implement the assurance and the assurance is yet to be

fulfilled.
(2) Working group on private sector participation in power generation

137. Oa 28 July, 1987, Shrimati Basavarajeswari, Sarvashri Bhadresh-
war Tanti, Mobanbbai Patel, P. Kolandaivelu, (Dr.) V. Venkatesh, S.M.
Gureddi sad H-N. Nanje Gowda, M.Ps addressed the following Unstarred
Question No. 349 to the Minister of Energy.

“(a) whether the working group constituted to study various
aspects and issues relating to private sector participation in’
power generations has submitted its report; o
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(b) if so. the findings thereof; and

(c) the action taken by Government in the matter T’

138. Jo soply to the above question, the Mimister of State ja the
Department of Power (Shrimati Sushila Roktagi) stated as follows :

‘“(a) Yes, Sir.

(b) & (c). The Working Group was set up to study the moddlities
of private sector participation in electric power generation.
The report of the Working Group is presently being
exsmined."’

139. The above reply to parts (b) & (c) of the question was treated as
, ln agsurance by the Lok Sabha Secretariat and the Ministry of 'Parttamhen-
my Affairs. The assurance was required to be imfilemented by ‘the

‘Mipistry of Enesgy by 27 October, 1987.

140. The Ministry of Parliamentary Affairs vide their U.0. Note' No.
VlII-2I Engy (3) USQ-349-LS/87 dated 22 March, 1988 have forwarfed
request of the Ministry of Energy for the dropping of the assurance:on ‘the

following, grounds :

“The formulation of the broad primciples to ¥e followed in vespéct
of such private sector participation keeping in view, inter-alia
the recommendations of the Working Group, has been under
consideration; being a matter of policy. various relevant
aspects have to be exanrined in requisite detail which is likely
to take some time. After a decision is reached. it would be
necessary to consult the State Electricity Boards/States
Govts./concerned Ministries/Departments in the event that
amendments to the Electricity (Supply) Act, 1948 and the
Indian Electricity Act, 1910 are to be cffected. As such,
implementation of the pending Assurances in tespect of the
matter, in a definite time-frame, would not appear to be

feasible.”

141, The Ministry requested for extemsion of time upto the date the
decision of Committee regarding dropping is conveyed to them.

142. The Committee considered the request of the Ministry of Energy
for the dreppiag of the assurance at their sitting held oo 11 October, 1988
and: decided not te accede to the request of the Ministry for dropping the
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assurance. The Committee granted extension of time upto 31 December,
1988 to the Ministry to implemeat the assurance, while taking exception to
the phraseology used in their request for seeking extension of time for
implementing the assurance. The decision of the Committee was accor-
dingly conveyed to the Ministry.

143. The Ministry did not request for extension of time after 31
December, 1988 to implement the assurance and the assurance is yet to be

fulfilled.

144. Both the aforesaid assurances are on allied matters and pertain to
the Ministry of Energy. Taking a serious view of the fact that the Ministry
of Energy have not approached for any further extension of time after 31
December, 1988 in respect of both the assurances despite specific observations
of the Committee conveyed to them, the Committee deplore the conduct of
the Ministry. The Committee would like to observe that the working of the
Ministry in dealing with the assurances given by the Minister must receive

the attention of the Minister himself so that the assurances are implemented
without delay ang if it is not possible owing to certain reasons, the Committee
are approached in an appropriate manner.

145. The Committee desire that the Ministry should expedite a decision
ia the matter and fulfil the assurance.

(xviif)

Exploitation ef copper in Bihar

146. On 19 November, 1987, Dr. G S. Rajhans and Shri Laliteshwar
Prasad Shahi, M.Ps. addressed the following Unstarred Question No. 1902
to the Minister of Stecl and Mines :

‘‘(a) whether Government have signed a contract with a firm of
Australia for taking up a feasible study to exploit the
immense potential of the copper belt in Bibar State;

(b) if so, whether the feasible study in this regard has since been
conducted; and

(c) if so, the details thereof 7

147. 1In reply to the above question, the Minister of State in the
Department of Mines (Shrimati Ram Dulari Sinha) stated as follows :—
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“(a) to (c) A contract has been signed by Hindustan Copper
Limited (HCL), a Public Sector Undertaking under the Deptt.
of Mines, with M/s. Robertson Research Ltd., Australia to
undertake a study for the integrated development of the
Singhbhum Copper belt in Bihar. The study is aimed at
obtaining detailed project reports on deposits aiready explored
in the area and to formulate a long term strategy for exploi-
tation of the poteatial of the belt. The study, which is under
progress, is expected to be completed in two years,”

148. The above reply to the question was treated as an assurance by
the Lok Sabha Secretariat and the Ministry of Parliamentary Affairs. The
assurance was required to be implemented by the Ministry of Steel and
Mines by 18 February, 1988,

149. The Ministry of Parliamentary Affairs vide their U.O. Note No.
IX/SM(13) USQ-1902-LS/87 dated 24 June, 1988, bave forwarded requess
of the Ministry of Steel and Mines for the dropping of the assurance on
the following grounds :

“‘a part of the reply to the above mentioned USQ viz. “the study
is aimed at obtaining detailed project reports on deposits
already “explored in the area and to formulate a long term
strategy for exploitation of the potential of the beit. The
study, which is under progress, is expected to be completed
in two years’ has been treated as an assurance at the instance
of the Lok Sabha Secretariat.

In this connection, it may be mey tioned that the reply
given by this Deptt. is a factual one. The feasibility study
has commenced on 1.9 87 and is to be completed by Aagust,
1989 as per the contract entered into with M/s. Robertson
Research Ltd., Australia by Hindustan Copper Ltd. Hence,
it would not be possible to fulfil the As<urance before the
completion of the feasibility study and receipt of feasibility
study from M/s. Robertson Research Australia. Besides this,
the Question itself asks whether the feasibility stucy has been
conducted. the reply given by this Deptt. is a complete one
and does not call for any additional information at this

juncture.”

150. The Committee considered the request of the Ministry of Steel
and Mines for the dropping of the assurance at their sitting held on 11
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Octobez, 1988 and decided not to accede to the requrest of the Ministry for
dropping the a:surance. The decision of the Committee was accordingly
conveyed to the Ministry

t5k. The Mimistry have sequested for extension of time upto 31
Masch, 1989. (o implement the assyrancs. However, the assurance is yet
to be fulfilled.

152, The Commiftee are surprised to note that it is only after seven
mouths from the date the assurance was given the Ministry of Steel and
Minres bas chosen to take the plea that their reply indicated anly the factual
popitjon snd:-es auch the assuvagce be dJropped. The Committee note that,
the. Miniptry bave nos made any. special efforts towards the fulfilment of the
assurance and instead sought its dropping on flimsy grounds. The Committee
desire that the Ministry of Steel and Mines should now make sincere efforts

to hmplewent tho assuoasee st an aarly desa,

xix)

Fresh initiative to solve Punjab problem

133. Ob 26 Awgust, 1987, Sheimagi N.B: Jhansi Lakshmi, Dr. (Mrs.)
T. Kalpaoa Davi and Shri Balram- Singh Yadav, M Ps addressed the
following Unstarocd Queetion, Noy 5391 vq the Minister of Home Affairs.

‘(a) whether Government bame: agy propasa) to. take a fresh
initiative to solve the Punjab problem; and

(b) i s0, the details thereaf ?”

154. Im reply to the above question, the Minister of state in the
Miaistry of Home Affuirs (Shri P. Chidambram) stated as follows :

*(a) and (b) The Government has made sincere eflorts to imple-
ment the Punjab Accord and further efforts in this direction
are continuing.’’

155. The above reply to the question. was treated as an assurance by
the Lok Sabha Secretariat and the Ministry of Parliamentary Affuirs. The
assurance was required to be implemented by the Ministty of Home
Affairs by 27 November, 1987.

156. The Ministry of Parliamentary Affairs vide their U.O. Note No.
V1II-2/HA (40) USQ-5391-LS(3), dated 24 Jume, 1988 have forwarded
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request of the Ministry of Home Affairs for the dropping of the assurance
on the following grounds :

“the answer to the above meationed question was not intended
to be an Assurance to be fulfilled at a later date. The reply
was ounly a factual one and it will be observed that it &d not
constitute any assurance as no time limit/period can be fixed,
for obvious reasons, for solving the Punjab problem."”

157. The Committee oensidered tire request of the Ministry of Home
Affairs for the dropping of the assurance at their sitting held on 11
October, 1988 and decided not to accbde to the request of the Ministry for
dropping the assurance. The deciston of the Committec was accordingly
conveyed to the Ministry.

158. The Miaistry have requested for extemsiom of time upto 28
March, 1989 to implement the assurance. However, the assurance is yet
be fulfifled.

189. The Committee do not appreciate the plea taken by the Ministry
of Home Affairs Yor the dropping of the assurance oa the ground thet they
had stated in the reply only the factumi positien. The Committee would
like the Ministry to make efforts to imploment the assursnce at the eailiest
in view of the urgency and the gravity of the subject matter of the assura-

fice.
(x3)

Gas available at Cauvery Basin for power generation by Tamilnadu
Electricity Board

160. On 17 November, 1987, Shei P. Kolandaivelu, M.P. addressed
the following Starred Question No: 1 6 to the Minister of Energy :

*(a) whether gas is used for power gemeration by the State
El.ctricity Boatds,;

(b) the extent of power produced by various State Electricity
Boards with gas;

(c) whether there is any proposal from the Tamil Nadu Electri-
city Board to use the gas available at Cauvery Basin for
power generation; and
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(d) if so. how much power is expected to be generated with the
use of gas 7"

161. In reply to the above question, the Minister of State in 3he
Department of Power (Shrimati Sushila Rohatgi) stated as follows :

“(a) Yes. Sir

(b) From gas-based power plants 2464 million units were genera-
ted during the period April October, 1987.

(c) and (d). A proposal to import a gas turbine unit of 5 MW
capacity, based on gas supply from the Cauvery Basin, was
received in July, 1987 from the Tamil Nadu Electricity Board
(TNEB). The TNEB were advised in September, 1987, to
contact M/s BHEL for their requirements."”’

162- During the course of supplementaries on the question, Shri P.
Kolandaivelu pleading that the Tamil Nadu was having the largest number
of pump sets in the country and the largest consumer of power supply
was the farmer, wanted to know whether the Government of India would
come forward to help Tamil Nadu to extract more power supply by means
of Gas, utomic energy or thermal power.

163. In reply to the supplementary, the Minister of State in the
Department of Power (Shrimati Sushila Rohatgi), inter-alia stated as
follows ¢

“A project report relating to 3 x 210 MW capacity thermal station
at Cudallore at an estimated cost of Rs. 759.22 crores was
received in the CEA in March, 1987. The scheme is under
cxamination and coal availability as also environmental
clearance remains to be tied up. We ourselves are very
cager and will try to help the Tamil Nadu people to the
maximum extent possible.”

164. The above reply to the supplementary question was treated as
an assurance by the Lok Sabha Secretariat and the Minister of Parliamen-
tary Affairs. The assurance was required to be implemented by the
Miagistry of Energy by 16 February, 1988.

16v. Tbe Ministry of Parliamentary Affairs vide their U.O. Note No.
IX/Bngy- (10) SQ146-LS/87 dated 21 March, 1988 forward the request of
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the Ministry of Bnergy for the dropping of the assurance on the following
grounds :

‘A project report relating to 3 X210 MW capacity thermal station
at Cuddalore at an estimated cost of Rs. 75922 crores was
received in the CEA in March, 1987. The scheme is under
examination and coal availability as also environmental
clearance remains to be tied up- We ourselves are very eager
and will try to help the Tamil Nadu people to the maximum
extent possible. The proposal in respect of installation of a
thermal power station (3 x 210 MW) at Cuddalore in South
Arcot district is under examination in the CEA in consulta-
tion with the various appraising agencies, including the
State authorities. Before formal clearance could be accorded
to the proposed scheme, various aspects such as coal linkage,
availability of water and clearance from environmenta] angle
and of the State Pollution Control Board, need to be satisfac-
torily tied up. The tying up of inputs and obtaining of
requisite clearance involves both the Central and the State
authorities: On occasion, techno-economic appraisal of a
scheme can be held up for want of clarifications/clearances
from the project authorities in regard to various aspects. In
making the above statemeat, in reply to Shri P. Kolandaivelu,
MP, it was not the intention to extend an assurance fin the
matter.”

166. The Committee considered the request of the Ministry of Energy
for the dropping of the assurance at their sitting held on 11 October, 1988
and decided not to accede to the request of the Ministry for dropping the
assurance and granted extension of time upto 31 January, 1989 to imple-
ment the assurance. The decision of the Committee was accordingly
eonveyed to the Ministry.

167. The Ministry did not request for extension of time after 31
January, 1989 to implement the assurance and the assurance is yet to be
fulfilled.

168. The Committee are unhappy to note the plea of the Ministry of
Energy that their reply was not intended to extend avy assurance in the
matter. The Committee wish to point out that this is in contradiction with
the position taken by the Minister on the floor of House when she stated
that the Government themselves were very eager to help the Tamilnada
people to the maximam extent possible. The Committee feel that the



46

Miwistry should not try to wriggle out of the assurance by seeking its
dropping especially after the Minister had expressed her esgermess in
expediting the matter.

169. The Committee would like to emphasise the fact that an assurance

is a solemn commitment on the floor of House nnd s met a convenient ploy
to wriggle out of an inconvenient situation. The Comtatttee urge upon the
Ministry of Energy to implement the assurance withowt forther loss of

time



CHAPTER M3

REQUESTS FOR DROPPING OF ASSURANCES—NOT ACCEPEED
AND SUBSEQUENTLY IMPLEMENTED

@
Mstirute for training of reaching siaff of engimeering calleges in Kerala:

On 22 Aprll, 1986, Sbri T. Basheer, M.P., addressed the following
Unstarred Question No. 7602 to the Minister of Human: Resowscs Develop-

ment :

**(a) mbether Kerala Goverament bave requested Union Govern-
ment to provide financial assistance for stagting. an institute
for tyaining of teaching siafl of ecagincaring. colleges and
technical-schools during the-Seventh Plan; and

(b) if so, the reaction.therean 7’

2. In.reply to the above Qquestion, the Minister of State in the
Dapartment.of Education and. Culture (Shrimati Sushila Rohatgi) stated as
fallows :-

“(a)d () A prepasal for starting ao.Institute to train teachers
for. Engineering colleges, techunicians, craftsmen and adminis-
trators, was made by the Director of Technical Education,
Kerala. alongwith many ather propasals concerning the
Sevenih: Five Year Plan for Techaical Education in the Kerala
State. The Southera Regional Committee of the All India
€ouncil for Technical Education. inter alia considered all
these proposals at its meeting:held on the 4th Junuary, 1984
amd resolved that as andi when detailed. project report giving
justification/need for the propesal. and aother relevant
information alongwith confirmation.about the availability of
necessary financial provision/under the Statec Plan is received
from the State Government, the matter may be processed by
it. In pursuance of these recommendatons, the Southern
Regional Officer of the Ministry has requested the Director
of Technical’ Education, Kerala im March, 1984 to furnish the

desired information; wiriclt js awaited.”
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3. The reply to the above question was treated as an assurance by
the Lok Sabha Secretariat and the Ministry of Parliamentary Affairs. The
assurance was required to implemented by the Ministry of Human
Resource Development (Department of Education and Culture) by 23
July, 1986.

4. The Ministry of Parliamentary Affairs vide their U.O. Note No.
V/HRD (35) USQ-7602-L$/86, dated 30 January, 1987, forwarded the
request of the Ministry of Hum in Resource Development (Department of
Education and Culture) for the dropping of the assurance on the following
grounds :-

“In this connection it may be mentioned that Ministry of Human
Resource Development is concerned with development and
expansion of Technical Education in respect of Diploma
level. Engineering Education and above. So far as expan-
sion of Technical Education facilities is concerned, it may be
stated that All India Council for Techaical Education and this
Ministry gives its technical approval to such of the proposals
which are submitted by the State Governments after making
necessary provision in their plans.

In accordance with the procedure laid down in this
behalf, the project proposals fulfilling the necessary require-
ments are in the first instance forwarded by the respective
State Government to the concerned Regional Offices of this
Mipistry. The Regional Offices get the proposals examined
by Expert Visiting Committees of the Regional Committees.
The Visiting Committees make an on-the-spot study of the
facilitiet/infrastructure alieady available, requirement of
of manpower etc. to examine the justification or otherwise of
the proposals. The reports of these Expert Committees are
considered by the concerned Regional Commi-
ttees of All India Couacil for Technical Education.
The recommendations of the Regional Committees are then
forwarded to the Ministry alongwith the reports of the
Expert Visiting Committees for consideration by the All
India Council for Technical Bducation.

1t would be observed from above that process can start
only if the State Government is keen about the proposal. The
responsibility for furnishing the desired information rests
with the concerned State Government. Unjess the Stateo
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Government take initiative who are primarily concerned with
the various development.proposals, the Central Government
cannot proceed with the question of their technical approval.
In the present case, it may be seen that the State Government
of Kerala are not interested to pursue the proposal.’

5. At their sitting held on 24 June, 1987, the Committee considered
the above request of the Mianistry of Human Resource Development and

took the following decision :-

*The Committee desired that the Ministry of Human Resource
Development be asked to indicate the latest position in the
matter. Since the assurance was required to be implemented
before July, 1986, the Committee further directed that the
Ministry should immediately submit a request for extension of
time as may be necessary for implementation of the assura-
nce.”

6, The Ministry of Parliamentary Affairs vide their U.O. Note No.
V/HRD (35)/USQ. 7602-LS/86 dated 11 Januaiy, 1988, thereafter forwar-
ded another request of the Ministry for the dropping of the assurance on
the following grounds :-

*“This Ministry has not received so far any proposal from the
Government of Kerala to start an lostitute for Training of
Teaching Stafl of Enginceriog Colleges in Kerala. The
question of any action on the part of the All India Council for
Technical Education and the Ministry arises only when the
detailed project for the proposal is submitted by the State
Government for consideration.’

7. The Committee considered the request of the Ministry of Human
Resource Development for the dropping of the assurance at their sitting
held on 29 August, 1988 and decided not to accede to the request of the
Ministry for dropping the assurance. The decision of the Committee was
accordingly conveyed to the Ministry.

8. The Ministry of Human Resource Devel .
mented the assurance by laying the following sta‘:::::: ’inhl(.)::veszb;:ﬂe.
16 December, 1988, after seeking repeated extensions : on
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"The Government of Kerata has now submitted s pepposal for the

establishment of an Institute fot Training in Technical
Bducation in Kerala as a Central Stcter Schesse to be fully
frnded by the Central Qovernment. There i no Central
Schiente to set up such institutions separasely in. ¥arious States.
The Central Government has already set up 4 Technical
Teachers' Trainjng Institutes (TTTIs) ome in eavh region
(Chandigarh, Madras, Bhopal and Calcutea). Yhe TTTI at
Madras is looking after the technical tédcher traiding requires
ments of the States in the Southera Region including Kerala.
The State Government hés been informed accordiagly.

an

Remage (o crops due to. Natural Calumities

9. On 9 November. 1987, Dr. A.K. Patel, M.P. addressed the follow-
ing Starred Question No. 35 to the Minister of Agriculture :

“"(ajebo estimatod demage to farmors.dus tp floads. drought and

(b)

10. In

other natura) calamities during the Fifib, Sisth apd in the
Seventh Five Year Plan period so far;

the names of States where such damages were recently
covered by Crop Insurance Schemes and out of the overall
damages how much has been paid to the farmers under these
schemes, state-wise, during the past theee yoms for which
figures are available 7*

reply to the above question, the Minister of State in the

Ministry of Agriculture -Shri Yogendra Makwana) laid a statement on the
Table of the Sabha which stated as follows :

“(a) The estimeted cropped arca damaged dwe 4o floods, drought

{b)

and other natural calamities duting the Sixth and the Soveath
Five Year Plan periods wore 2143.6 and 1623.8 Jakh hectanes

respectively. Information in respect of ®ifth Rave Yoar Plan
period is not readily available.

A Statement showing the lademnity cloims paid usder the
Crop Insurance Schome in diflarent Stajes during the past
three years is at Annexure [I.”
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11.  The above reply to part (a) of the question was treated as an
assurance by fthe Lok Sabba Secr¢ratiat and the Ministry of Parlitmentsry
Affairs. The assarance wds féquired 10 bo impleménted by the Mawstry
of Agriculture by 8 Febramy, 19%8.

12. ‘The Minpistry of Patiistaéutaty Affairs vide their B:0. Note No.
IX/Agti (4) SQ35-LS/87 dated 25 Pebruaty, 1988 forwarded the request of
the Ministry of Agricahare for the '@vopping of the dssurance on the
following grounds :

“‘In part ‘a’ of the ' Quédtion acetioned above, information was
sought about the details of the estimated damages to farmers
duy to floods, dioughi and other maiurel calamities during
W,¥lattd Vil Five Year {lan periods. laformatioa in
respect of dameges due to drought prior to the yeasr 1988-81
is not available in this Department. The reporis ot the
vaiious Finance Cothmissions have also beea gone through to
obtain this information. As sa¢h reply to this part of the
Question was confined to the 6th and 7th Five Year Plans
and it was mentioned th#! information 1n respect of the Sth
Five Ycar Plan period is not readily available. Ministry of
Purlmentary Aflsirs has srcated this part of the greply as an
assurance. It is mentioned here that information relsting to
the Sth Five Year Plan ot damuges due 1o drowght i neither
available in tire Peparthert of Agricalture a0 O¥opdration
nor in other concerned Departments and such the State
Governments have bé¥n requeited to furnish ¢he same.

§a ¢bis coAmoctiom, it is mentiened tAwt the statistics
rébitinig 66 Stk Pive Yoar Pisn on dumuges gue to drought
may not be readily evariabie in the Siate Headquarters. They
in turn will have to collect the same from their Divisional/
District/Taluk fevels &nd as such, this process Mmay take a
very lotig tinte for gettisg the compidte mformasos. Further
sabitamial uount of time and energy is involved in gellect-
ing this historical date « hich refates to abott LU-l3 years
back. It is feared that even after spending so much of time
and Ldbour, (e net resuit may not match with ¢hewe iefforts.”’

13. The Committee considered the request of the Ministry of Aghicul-
ture for dropping of the assurance at their sitting heid onh 29 Auguet, 988
and decided not to accede to it. The decision of the Committee was

acoordingly cenveyed to the Ministry.
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14. After secking repeated cxtensions of time, the Ministry of
Agriculture later implemented the assurance by laying the following state-
ment on the Table of the House on 7 December, 1988 :

“The estimated damage to cropped arca by npatural calamities
other than drought during the Fifth Five Year Plan period is
300-2 lakh ha. The information in respect of damage due to
drought during the Fifth Five Year Plan is not available.”

Enquiry Into Meerut Riots

15, On 11 November, 1987, Shri G.M. Banatwalla, M.P. addressed
the following Unstarred Question No. 791 to the Minister of Home
Affairs :

*‘(a) whether Government have received the report of enquiry into
riots at Meerut;

(b) if so, main findings of the enquiry and recommendations;
and

(c) the Union Government's reaction thereon 7"

In reply to the above question, the Minister of State in the Ministry
of Home Affairs (Shri P. Chidambaram) stated as follows :

“(a), (b) & (c) Since the Committee was appointed by the Govern-
ment of Uttar Pradesh, it has submitted its eport to that
Government. The report is under consideration of the State
Government. The Government of Uttar Pradesh have to
take a view on the Report.”

16. The above reply to the above question was treated as an assu-
rance by the Lok Sabha Secretariat and the Ministry of Parliameatary
Affairs. The assurance was required to be implemented by the Ministry
of Home Affairs by 10 February, 1988.

The Miaistry of Parliamentary Affairs vide their U.O Note No. IX/
HA (14) USQ 791-LS/87, dated 12 February, 1988 forwarded request of the
Ministry of Home Affairs for the droppisg of the assurance on the
following grounds :

“The Committee in question was appointed by the Government
of Uttar Pradesh vide their O.M. No. 3480 P/ VIIi-3-87 dated
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the 2nd June, 1987 and further action, if any, on the reporl
of the Committee is also to be taken by that Government. As
such no action is pending on the part of the Central Govern-

ment."’

17. The Committee considered the request of the Ministry of Home
Affairs for the dropping of the assurance at their sitting held on 20 Septem-
ber, 1988 and decided not to accede to the request of the Ministry for
dropping the assurance. The decision of the Committee was accordingly
conveyed to the Ministry.

18. The Ministry of Home Affairs, however, implemented the assu-
rance by laying the following statement in Lok Sabha on 7 December,
1988, after seeking repeated extensions :

“The Government of Uttar Prade:h have now informed that
appropriate action has been taken by the State Government
on the various recommendations contained in the Report of
Gyan Prakash Committee. However the report of the Com-
mittee has been treated as a ‘classified’ document by the State
Government and has not been laid before the State Legisla-
ture.”

(iv)
US Aid for Drought

19. On 25 November, 1987, Shri Swami Prasad Singh, M.P. addressed

the following Uanstarred Question No. 2891 to the Minister of External
Affeirs :

“(a) Whether during recent visit of Prime Minister to U.S.A.,
India has been assured of substantial sum as grant/aid to fight
the drought; and

(b) if so, the details of such aid and areas where this aid is to be
utilised 7"

20. In reply to the above question, the Minister of State in the
Ministry of External Affairs (Shri K. Natwar Singh) stated as follows :

“(a) the US Government offered a package of assistance for
drought relief.

(b) the details of the offer are being discussed between the two
Governments and may include advance drawal of committed

funds, supplies under their Export Enhancement Programme
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and grants under the US Agriculiural Adjusiment Act. The
‘atows whyre the aid 48 to be atilised, when actually availed of,
is yet to be finalised.’

21. The above reply to part (b) of the question was treated as an
awsarance by (he Lok Subiva Secretdrint aad the Misistsy of Perliamentary
Affairs. The assuranoce was reqwired to be hmplomented by the Ministry
of Bxtetnal Affairs by 24 Rebruary, 1988.

22. The Ministry of Parliamentary Affairs wde sheir U.O. Note No.
IX/EA(8) USQ. 2801-LS/87 dated !6 February, 1988 forwarded the request
of the Ministry of Extcrnal Affaits for the dropping of thi¢ assurande on the
following grounds :

“It is felt that the answer given to this Unstarred Question did
not constitute 8N assurance. There was an offet from USA
to help mitigate the consequenees of the deowght. The details
whi¢h are being worked out between the:two countries are
part of a continuous process in fhe overatl goatext of Indo-US

telations.”

23. The Committee considered the request of the Ministry of Exter-
nal Affaits for dropping of the assurance at their sitting held on 20
September, 1988 and decided not to accede to it. The decision of the
Committee was accordingly conveyed to the Ministry.

24. After secking repeated extensions of time, the Ministry of Exter-
nal Affairs later implemented the assurance by ldying the folowing state-
ment on the Table of the House on 7 December, 1988 :

'*U.S. Governmeant bave offered assistance towards drought relief.
The present position in negard to ihe offers is indicated

below.

(1) 5200 MT of butter oil to Indian Dairy Cotperation as grant
(agresment has been signed on 29 9.1987).

(2) 5 lakh tonnes of edible oils under the Export Enhancement

Progragme, ST.C. has eweady fHnslised centracts for the
import of 1 lakh MT worth US  #45.69 wmilisan.

(3) 4 lakh toanes of Cora foc import by NAFEL and NDDB
under Section 416 of the US Agricultural AdjustmentAcast
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grant. ‘The entire quantity is now to be handied by NAFED.
Against this, agreements for 1 fakh tonnes cach were signed
on, 10.2.88 and 6.5.88 respectively.

The U.9. have also sanctionedS 50 million by way ol advanos
for the projects belng flanded under the U S. eid Nitwteret
assistance programme."’
(v).
Outstanding lucoms Tan Against Film Sears

25. On 20 November, 1987, Shei Kali Prasad Pagdey, M.P. addressed
the following Starred Question No. 220 to tbe Minister of Finance :

“(a)ths nemes of the supes-cine stars who have paid mere tham

(b)

(c)

26- In

aone lgkh rypees as.ingams tax for the years. 1986-87 and 1987-
88 uad the names of Slm. stars. against whom this ameunt or
above is still outstanding;

the action \aken for the recovery of income tax fram the film
swrs/super stars in Delhi, Bomnbey, Madrae and othes paits
of the country; and

the amount of income tex collected during 1985, 1986 and
1987 from this category. af asecsses 7"

reply 43 the wsbove question, the Mimister of State in the

Ministry of Finenoe (Shri B:K. Gadhvi) stated s followe :

‘/(a) The names of the film stars who have paid more than a lakh

(b)

©

of tupees as income-tax during 1986-87 and 1987-88 are given
in StatementA. The names of film starsin whose cases
income-tax arrears of over Rs. | lakh are outstanding, are
given in Statement-B. (Annexure 11 of the Report),

All possible actions, both legal and administrative, are being
taken to recover the -arseass.

The income-tax collected from the above category of assessees
doring 198586, 1986-87 and 1987-38 (part of the year) are Rs.
156.83 lakas, Rs. 295.90 lakhs and Rs. 179.56 {akhs respecti-
vely.”

27. Theabave reply to part (b) of the questiop. was treated as an
assurance by the Lok Sabha Secretarist and the Ministry of Parliamentary



56

Affairs. The assurance was required to be implemented by the Ministry
of Finance by 19 February, 1988,

28. The Ministry of Parliamentary Affairs vide their U.O. Note No.
IX/F in (36) SQ-220-LS/87 dated 5 February 1988 forwarded request of the
Ministry of Finance for the dropping of the assurance on the following
grounds :

““The answer given by this Ministry on the above Lok Sabba
Question on 20.11.1987 is the final reply on  all the parts of
the Question. This Ministry has nothing to add further to the
answer given by it on 20.11.1987.”

29. The Committee considered the request of the Minister of Finance
for the dropping of assurance at the sitting held on 20 September, 1988
and decided not to accede to the request of the Ministry for dropping the
assurance, The decision of the Committee was accordingly conveyed to

the Ministry.

30. The Ministry of Finance, however, implemented the assurance
by laying the required information in Lok Sabha on 28 February, 1989,
after seeking repeated extensions.

(vii)

Import of pressurised water reactors from Soviet Union

31. On 11 November, 1987, Shri C. Janga Reddy, M.P. addressed
the following Unstarred Question No. 675 to the Prime Minister :-

‘“(a) whether Government propose to import from  Soviet
Union Pressurised Water Reactors of 440 MW;

~ (b) if so, the main features of the proposal;

(c) whether this import will be detrimental to India’s plans
indigenisation and self-sufficiency; and

(d) Government's reaction in the matter 7"

32. 1o reply to the above question, the Minister of State for Science
and Technology. Atomic Energy, Space, Electronics and Ocean Develop-
ment (Shri K.R. Narayana) stated as follows :

*‘(a) & (b) Dlscussions are continuing on the technical, economic
and other aspects of the Soviet offer to assist in the setting
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up of pressurised light water reactorss Goverpment have
taken no decision in the matter.

(c) aand (d) Do not arise.”

33. The above reply to parts (a) & (b) of the question was treated as
an assurance by the Lok Sabha Secretariat and the Ministry of Parliamen-
tary Affajrs. The assuragce was required to be impjemented by the
Department of Atomic Energy by 10 February 1988.

34. The Ministry of Parliamentary Affairs vide their ©.0. Note
No. IX/AE (2) USQ. 675-LS/87 dated 27 April, 1988 forwarded request of
the Department of Atomic Esergy for the dropping of the assurance on the
following grounds :

‘“As regards Lok Sabha USQ. No. 675 on Soviet gffer of Atomic
Power Reactors, various agpects of the offer received from
USSR viz. technical, economic safeguards etc. are still under
consideration of the Government. The' question specifically
asked whether Govt. proposes to import reactors from USSR
and main features of the proposal. In answer it was stated
that discussions were conunumg and Government have taken
no degision in the'matier. The matter is still under conside-
ration of the Government and no final decision has yet been
taken on the subject. Amnswer given to the question on the
floor of the House coutains adequate information for he
query raised- The phrase used in the reply viz po decision
in the matter has been taken may pot be -considered as an
assurance.

It would, therefore be difficult to liquidate the assurance
within the stipulated period of time. Since the Committee
on Govt. Assurances have always been responsive to the
difficilties of the Govt. and have been giving due relief in
terms of the inherent power to dispense with the fulfilment
of such agsurances, it is requested that the matter may kindly
be placed before the Committee om Govt. Assurance for
their consideration to delete the ‘Assurance’ referred to
above.”

35. The Committee considered the request of the Department of
Atomic Energy for the dropping of the assurance at their sitting held on 20
September. 1988 and decided not to accede to the request of the Ministry
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for dropping the assurance. The decision of the Committee was accordin-
gly conveyed to the Ministry.

36. The Department of Atomic Energy, however, implemented the
assurance by laying the following statement in Lok Sabha on 7 December,
1988, after seeking repeated extensions :

“Government proposes to set up 2 VVER Reactors of 1000 MW
each with the assitance of Soviet Union at Kudankulam
distt., Tamilnadu.”

(vid)

Scheme for Exservicemen in Karnataka

37. On 13 November, 1987 Shrimati Basavarajeswari, M.P. addressed
the following Unstarred Question No. 1140 to the Minister of Defence :

‘(a) Whether a scheme for ex-servicemen was launched in Karna-
taka State on 1 September, 1987;

(b) if so, how many ex-servicemen have been provided self-
employment in Karnataka during 1987-88; and

(c) the main schemes that will be implemented in 19§7-88?"

38. In reply to the above question, the Minister of state in the
Ministry of Defence (Shri Shivraj V. Patil) stated as follows :

‘“(a) SEMFEX Scheme (Self-Employment for Bx-servicemen)
formulated by the Centre with the assistance of industrial
Development Bank of India (IDBI) was launched in Karna-
taka State on 1 September, 1987.

(b) The position regarding number of ex-servicemen who have
been provided self-employment in Karnataka State during
1987-88 is not available. However. two persons have been
sanctioned loans under the SEMFEX Scheme and 38 appli-
cations are being processed.

(c) Besides the SEMFEX scheme launched in 1987-88, serveral
on-going schemes for rehabilitation and welfare of ex-
servicemen are being implemented in Karnataka Some of
the main on-going schemes are :
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(i)

(iii)
(iv)

(v)

(vi)

(vii)

(viii)

(ix)

(x)
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10% reservation for employment in Government

10% reservation in industrial sheds, permits shops and
shopping complexes built in Bangalore by local bodies.

Jai Jawan stalls for disabled ex-servicemen.

Preferential allotment of milk booths, fair price shops,
Kiosks, transport permits for autorikshaws, taxis etc.

Promotion of small scale ventures like transportation,
machine tools, electronic fabrication, garment exports
ctc. through assistaace from State Financial Corporation
and Nationalised Banks.

Vocational Training and training in industrial Training
Institutes.

Interest subsidy on loans for small scale ventures.

9% reservaiion of house sites by Bangalote Development
Authority and 9% of ready built houses by the Karnata-
ka Housing Board. Free bouses for families of war

casualties.

Reservation of seats in professional colleges. polytech-
nics etc for children of ex-servicemen and scholaiships.

Free medical treatment in Government Hospitals for ex-
servicemen and their dependents.

39. The above reply to part (b) of the question was treated asan
assurance by the Lok Sabha Secretariat and the Ministry of Parliamentary
Affairs. The assurance was required to be implemented by the Ministry
of Defence by 12 February, 1988,

40. The Ministry of Parliamentary Affairs vide their U.Q. Note

No. IX/D (2) USQ. 1140-LS/87 dated 22 April, 1988 forwarded the request
of the Ministry of Defence for the dropping of the assurance on the follow-

ing grounds :

““The observations/information given by the Hon’ble Minister fn
reply to Part (b) of the subject/question have been examined
and it is felt that the same do not appear to constitute an
Assurance. Thorein no such promise was made by the
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Minister to fiifnish any informetion in future to the House
for the reason that it is not feasible to collect this information
as explained in the subsequent sub-paras.

(i) Therc are a number of self-employment ventures like allot-
meat of industrial plots/sheds. shops/Jai Jawan stalls, fair
price shops, route permits, transportation small scale indust-
ries, etc. which are implemented by different sgencies. For
many of these ventures, the ex-Servicemen may seek financial
assistance from different sources like banks, State Financial
Corpoeations, etc. In view of this, the relevant data is neither
available at any single point with the concerned State
Government nor can it be collected by the Centre.

(i) A number of Ex-Servicemen take to self employment on their
own. Some of them may seck loans, others may not do so.
The Zila/Rajya Sainmk Boards recommend or reject the cases
for grant of loans, to the financial agencies. Many ex-
servicemen may pot follow this channel and approach the
financial institutions direct. In view of the multiplicity of
institutions involved, the information cannot be collected.

Further, it may be mentioned that as the intention of the Hon’ble MP
was to elicit. informatios as to how many ex-servicemen have been provi-
ded self-employment in Karnataka during 1987-88 through the SEMFEX
Scheme which appears to be the case from the wording of this part of the
guestion following on part (a) of the subject Question which refers to
SEMFEX Scheme which has been launched in Karpataka on 1.9.1987,
keeping this in view, information available relating to this aspect bad
‘wiready beth fardished in the reply as follows :

“However, two perons bave been sanctionel loans under the
SEMFEX Scheme and 38 applications are being processed.”

Siace SEMFEX Scheme is controlled at one point it was pessible to
obthin dithﬁnforma'ﬁon relating to this aspect and furnish the same. Data
regarding number of ex-serv:cemes who had been provided self employ-
ment or who had secured scif-employment through the on-going schemes
(other than the SEMFEX Scheme) in Karnataka is peither collected by
the Centre nor by any State Goveroment nor it is feasible to collect the
.4ame oa the grounds aentiomed in sub-para above. It was, therefore,
~mentioned in the reply that this information is not available. The inten-
tion of the Minister while replying as such was not that such information
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would be collected and furnished later on. Information which could be
collected relating to this aspect of the question had been furnished.

41. The Committee considered the request of the Ministry of Defence
for the dropping of the assurance at their sitting held oa 11 October, 1988
and decided not to accede to the request of the Ministry for dropping the
assurance. The decision of the Committee was according'y conveyed to
the Ministry.

42. The Ministry of Defence, however, implemented the a:surance
by laying the following statement in Lok Sabha om 16 December, 1988
after seeking repeated extensions :

Number of ex-servicemen who have been provided assistance
for self-employment under SEMFEX-.I Scheme in Karnataka
State during 1987-88.

Since the introduction of SAMFEX-I Scheme in Karnataka State on
Ist September, 1987, a total number of :44 applications had been received
in the Rajya Sainik Board as on 30th June 1988.

Out of these, 46 applications had been approved for sanction of loans
under the scheme on that date. The amouat sanctioned and disbursed on
30th June, 1988 is as under :—

(Rs. in lakhs)

Term loan Seed Capital Total

(i) Amount sanctioned 92.79 18.65 11.44

(ii) Amount disbursed 79.51 5.23 34.74

(viil)

Trunk telephone services im Andaman and Nicobar Islands

43. On 17 November, 1987, Shri Manoranjan Bhakta, M.P. addressed
the following Unstarred Question No. 1621 to the Minister of Communi-
cations :

*‘(a) whether Govermment propose %o coonect 2! Isiands with
Port Blair, the capital of Andamas and Nicobar Islands and
main land by introducing Trunk Telephone Services;
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(b) if so, the details thereof; and

(c) if not, the alternative telecommunication programme conteimn-
plated by Government for the Union Territory of Andaman

and Nicobar Islands 7"

44. In reply to the above question, the Minister of State (Communi-
cations) (Shri Santosh Mohan Dev) stated as follows :

‘“(a) Yes Sir. The Government is having plans to connect 21
locations in 17 islands in the Andaman & Nicobar Group of
Islands. In addition 10 LDPTs (Long Distance Public
Telephopes) are also proposed to be provided.

(b) There are already 2 earth stations at Port Blair and Car
Nicobar providing trunk facilities to the main land and bet-
ween themselves: Besides this, 3 earth stations at Maya-
bunder, Diglipore and Campbellbay for providing reliable
trunk commuaication facilities are under installation and are
expected to be completed by March, 1988.

The fcllowing schemes are also sanctioned and are
under execution by December 1988 :—

(i) Installation of Satellite Earth Stations at Rangat,
Hutbay, Kamorta and Katchal.

(li) Installation of small capacity UHF/VHF Systems
between :
—Port Blair—Wimberlyganj
—Wimberlyganj—Ferraraganj
—Port Blair—Neil Island
~—Port Blair— Bathubasti
—Kamorta--Champai
~Port Blair- Havelock
—Port Blair—Baratang
—Baratang~Kadamtala

—Rangat—Katamtala



(iii) Installation of NARR System connecting 10 LDPTs
to the base station at Port Blair.

The schemes at (i) & (ii) above will provide trunk
telephone facilities to the following locations :

. Port Blair (Municipal Board)
. Port Blair (Tehsil)

. Havelock Island

. Ferrarganj

- South Andaman

. Wimberlyganj

. Middle Andaman (Part)

. Middle Andaman (Part)

O 0 3 N v A W N e

. Rangat

—
o

. Baratang Islands

—
—

. Maya Bunder

. North Andaman (Tehsil)
- Diglipore

. Car Nicobar (Tehsil)

— e
H WD

. Car Nicobar (Island)

—
AN W

. Nicobar (District)
. Nan Cowry (Tehsil)
. Kamorta

. Katchal

— et
O 20 3

N
o

. Campbell Bay
21. Hut Bay

(c) Other island communities will also be considerd for provision
of trunk telephone facilities progressively.”

45. The above reply to part (c) of the question was treated as an
assurance by the Lok Sabha Secretariat and the Ministry of Parliameutary
Affairs. The assurance was required to be implemented by the Ministry
of Communications by 16 February, 1988,



46

64

The Ministry of Parliamentary Affairs vide their U.O. Note No.

IX/C (46) USQ. 1621-LS/87 dated 7 July, 1988 have forwarded the request
of the Ministry of Con munications for the dropping of the assurance on
the following grounds :

47.

““In this connection, it is stated that development of telecommuni-
cation facilities in the country of which extenmsion of trunk
telephone facilities is & part, is a continuous process. The
Development Plaps are formulated and executed by the
department progressively taking into consideration various
factors like demand, technical solut'ons, economic viability,
social/strategic needs and resources available to meet the
broad objectives laid down for the various Fi.¢ Year Plans.
The general statement, ‘Other island communities will also be
congidered for provision of ¢runk telephome facilities
paogressively’ cannot, therefore, be construed as an assura-
nce especially when no time limit can be given for its
fulfilment.”’

The Committee considered the request of the Ministry of

Communications for the dropping of the assurance at their sitting held on
11 October, 1988 and decided not to accede to the request of the Ministry
for dropping the assurance. The decision of the Committee was accordin-
gly conveyed to the Ministry.

48.

The Micistry of Communications, however, implemented the

assurance by laying the following statement in Lok Sabha on 7 December,
1988, after seeking repeated extensions :

The process of identifying additional island communities having some
potential of the requirement of telecommunication fecilities has been gone
through. These locaticns are :

1.

& v W

Kakana

Little Nicobar

Subhasgram (Diglipur)
Ramkrishnagram (Diglipur)
Swarajgram (Diglipur)

Avial Bay Madbupur (Digliaur)

Paranshala (Rangat)
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8. Kagphalysnagar (Rangar)

‘8

9. Panshavati (Rangat) B b e T
10. Sabari (Rangat)

11. Slards (Rangat)

12. Hatnissgar (Pinskiongar)

13. . Tugpura (Mayabupder)
14. Ramnagar (Mayabundar)

15. Navagram (Mayabundar)
16. Kishorinagar (Muyabundar)
17. Kalighat (Mayabundar)

Before initiating any action on the preparation of concrete proposals,
the technical requirements of map engineering, map survey, detailed site
survey and detailed engineering based on the topography and the terrain
are required to be done. The data made available from the detajled
studies mentioned above makes it possible to prepare concrete proposals
and estimate the equipment and other requirements. The initial works as
mentioned above have been initiated for the above locations and the
feasibility studies are under way. After the details are available concrete
proposals will be made for the implementation. The period of implemen-
tation may extend upto the end of 8th Five Year Plan because of the
remoteness of locations and lack of other infrastructural facilities.

The Committee note that in most of the foregoing instances, where the
Committee were approached for the dropping of the assurances, it took more
than two years to implement the assurances. In most of the cases, it is only
when the Committee did not agree to the request for the dropping of the
assurance, the Government initiated the process of implementing the
assurances, which is a sad commentary on the lethargic manner in which the
Ministries are fanctioning. The Committee recommend that a methodology
shounld be evolved in order to commence the process of implementing the
assurance right from the day the reply proposing the assurance is conceived
in the Ministry. The Committee recommend that each Ministry should
review the process of implementation of all the assurances once in every
three months at the highest level in order to minimise the delay in implemen-

ting the assarances. The Comumittee do hope that all the Ministries would
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bereafter endeavour to implement seriously the assurances taking only the
minimum time required for the purpose.

New DELH! ; PROF. NARAIN CHAND PARASHAR,
9 May, 1989 Chairman,
_— - Committee on Government Assuranges
19 Vaisakha, 1911 (Saka)




ANNBXURE-{
(Vide Para 10 of the Report)

Stratement showing the Statewise Details of Indemnity Claims paid under
Comprehensive Drop Insurance Scheme since kharif 1985 season

(Amt. in lakhs)

Sl.  State/U.T. Kharif Rabi Kharif
No. 1985 1985-86 1986
1 2 3 4 5
1. Andhra Pradesh 385.48 68.67 1125.18
2. Assam Note implemented — Data not received
3. Bihar 1.23 0.59 No claim
4. QGujarat 5571.25 26.48 1147.44
J&K —Not implemented the scheme—
6. Himachal Pradesh — Not implemented— 5.08
7. Karnataka 303.58 29.78 21291
8. Kerala 3795 1.24 113.42
9. Madhya Pradesh 21.59 14.27 -
1978.85 83.60 3887.72

10. Maharashtra
—Note implemented —

11. Manipur

12. Meghalaya —Not implemented—

13. Orissa 8.0 4.14 8.79
14. Rajasthan Not implemented 13.18 -

15. Tripura -do- 3.93 8.28

67
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1 2 3 4 5
16. Uttar Pradesh ' ' 9.96 .48 63.05
17. Tamil Nadu 5640 e -
18.  West Bengal 21.31 13 04 196.38
19, - Goa- Not implemented No Claim 2.80
2. A&N Ko claim Not implemented ‘No claim
21. Delhi Not implemeated No claim No elaim
22. Pondicherry 2.94 No ciaim 0.69
TPTAL 8300 50 295.99 6764.74




ANNEXURE-11
(Vide Para 26 of the Report)

STATEMENT -4

Statement Referied to in reply to part (a) of the Lok Sabha Starred
Question No. 220 for 20.11.1987

Sl. No. Names of filin sters who

have paid:more-than a iakh
of rupess 83 income tax
during 1986-87 and 1987-
88 ‘

Sl. No. Names of film stars who

have paid meore tham a
lakh of rupees as income-
tax during 1986.87 and
1987-88 )

2

1 1 2

1. Amitabh Baclichan 23. Mithua 'Chakravarty
2, Dharmendra Deol 24. Amaresh Puri

3, Hema Malini 25. Padmini KolBapuri
4. Ajay Singh Deol 26. Sadhana Nayar

5. Shammi Kapoor 27. Dada Kondka

6. Rishi Kapoor 28. Dara Singh

7. Ranbir Raj Kapoor 29. Raj Kumar Pandit
8. Anantnag 30. Ashok Kumar Ganguli
9. Mehmood Ali Mumtaz Ali 31. Dilip Kumar
10. N. Balakrishnan 32. Sanjay Dutt
11. M.R. Radhika 33. Lina Chandravarkar
12. Bhanu Priya 34. Ranjita Kaur
13. U. Krishnam Raju 35. Mandakini
14. G.S.R. Krishnamurthi 36. Meenaxi Seshadri
15. C. Suhasini Hasan 37. Jackie Shroff
16. K. Bhagyaraj 38. Pankaj Parashar
17. Kamal Hasan 39. Dr. Sriram Lagoo
18, Rajnikanth 40. Poonam Dilion
19. A. Sridevi 41. Danny Dengzongpa
20. Jayaprada 42, Tina Munim
21. Sarita 43. Rakhee Gulzar
22. S. Ambika 44. Dipti Naval




1 2 1 2
45. Nirupa Roy 57, Vinod Khanna
46. Satyen Kappoo 58. Rathi Agnihotr!
47. Smita Patil 59. Feroz Khan
48. Shatrughan Sinha 60. Shakti Kapoor
49. Sanjay alias Abbas Khan 61. Parveen Babi
50. Sushma Shiromani 62. Rekha Ganesan
51. Shabana Azmi 63. Kishore Kumar
52. Sharmila Tagore 64. Jitendra Kapoor
§3. Sunil Dutt 65. Amjad Khan
54. Waheeda Rahman 66. Rajesh Khanna
55. Prem Chopra 67. Kadar Khan
56. Vidhya Sinha 68. Anil Kapoor




STATEMENT-—B

Statement referred to in reply to part (a) of the Lok Sabha Starred
‘ Question No. 220 for 20.11.1987.

81 No. Names

of film stars in
whose cases income-tax
arrears over Rs. 1 lakh are
outstanding

Sl. No. Names of film stars in

whose cases f{ncome-tax
asrears over Rs. 1 lakh are
outstanding.

—
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- Ranjita Kaur

. Sriram Lagoo

. Tina Munim

. Dipti Naval

. Satyen Kapoo

. Sanjay alias Abbas Khan
. Sushma Shiromani
. Shabana Azmi

. Vidya Sioha

. Vinod Kbhanpa

. Rati Agnihotri

. Feroz Khan

. Shakti Kapoor

. Rekha Ganeshan
. Kishore Kumar
. Jitendra Kapoor
. Amjad Khan

- Rajesh Khanna
. Kader Khan

. Sarika Thakor

21.
22,

23,

24.

25,
26.
27,

28.
29.

30.

31,
32.
33.
34,
35.

36.

37.
38.
39.

Prema Narayan
Padmini Kapila
Helan Richardson
Reena Roy

Sujit Kumar

Dimple Kapadia
Mushmf Chatterjee
Mebhmood Ali Mumtaz Ali
Anantnag

M.R. Radhika

U. Krishnam Raju
G.S.R. Krishnamurthi
K. Bhagyaraj

C. Suhasini Hasan
Kama! Hasan
Rajnikant

A. Sridevi

Jayaprada

Vinod Mehra

|
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Minutes of the first sitting of.the Canmmm' on -Gavesnment Assurances held
on 18 July 1988 at 11.30 hours in’ Room ‘D’, Parliament House
Annex, New Delhi '

The €ommittee met on Monday, 18 July, 1988 from 11.30 hours
to 12.40 hours.
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Prof. )Narsip Chand Pasashar  ...Chairman
MEMBERS
2. Shri L. Ralssamen
3.  Shri Bapuiul Muiviya
4. Shri Murlidhar Mane
s. Dr. AK. Patel
Shri BholaBaut
Shri Manik Reddy
Shrimati Shanti: Devi -
Shri Kamla:Prasad Singh
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10. Shri Ramashray Prasad Singh
11. Shri Mahabir Prasnd'-Yadav

SECRETARIAT

1. Shri C.K. Jain—Joint Secretary

2. Shri S.C. Gupta— Deputy Secretary (Q)

3. Shri Raghbir Singh—Under Secretary
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2. At the outset, the Chairman welcomed the Members, especially those
who had been nomiinated to the Committee for the first time. Thereafter, he
gave a brief acoount of the working of the Committee and the work done by
the Committee in the last year. One of the Members of the Committee,
Shri Mahabir Prasad Yadav, speaking on behalf of the members of the
Committee, congzatulated and Chairman on his re-election and assured him

of full cooperation of the Members of the working of the Committee.

3. The Committee then took up for oonsideration the following
Memornda Nos. 124, 132, 133, 134, 135, 136 and 137.

Memorandum NO‘. 124 :  Request for dropping of assurance given on 25 August
: L . ]
' ' 1987, i reply to Starred Question No. 420 regarding
. demand of commerclal vehicles.

4. The Committee considered the request of the Ministry of Industry
reveived through the Ministry of Parliamentary Affairs vide their U.O. No.
- VHI-2/Tad. (23) SQ-‘420-LSI§7 dated 17 January, 1988, for the dropping of
the assurance on the following grounds :

“In this cc;ntext, it is stated that the answer ““we have not received
any complaint™ is specific. Similarly, the other part of the answer
is subjective in the sense that if such complaint is brought to the
noti;:e of ti\e Government that will be looked into. It is thus felt
that this ﬁhiwer may not be considered as an assurance. Further,
no such complaint has been received in this Ministry till date.”

41 'In view of the position explained by Shri Namgyal in his office
U. O. Note No. 67/DM/SFT/88 dated 29 June, 1988, the Committee decided

that the assurance be dropped.

Memorandum No. 132. Request for dropping of assurance given on 20 August,
1987, ™ réply 10 Unsrarred Question No. 3963 regarding
proposal for odditional berth at Paradip port

S. The Committee considered the request of the Ministry of Surface

Transport received through the Ministry of Parliamentary Affairs vide their
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U O. No. VIII-2/8T(6) USQ. 3963-LS/87 dated 14 April, 1988 for the dropping
of the assurance on the following grounds :— '

““Seventh Five Year Plan does not provide for the construction of such
an additional berth at Paradip. However, proposals to this effect
have been made but it may not be possible to take a decision on it in
the immediate future. The reasons for the same are given below :—

Based on the study made by the RITES, it was found that
rail-cum-sea mode is the most ecomomical mode for transport of
coal from Telchar mines (Orissa) to Endore, where a new Thermal
Power Station is proposed tobs put up by Tamil qur .d}cctricity
Board. This coal transportation between Teichar mines and the
Thermal Station would be done first by rail to the loading port of
Paradip and thereafter by coastal shipping to a new Statellite Port
at Ennore which has been proposed to the North of the existing
Madras Port. It bas been decided to entrust the preparation of
the Detailed Project Report to the Dutch under the Dutch Technical
Assistance Programme. The terms of reference for this Detailed
Feasibility Report has also been finalised and forwarded to them
in the month of November, 1987 for their scrutiny and for initiating
preliminary steps. This Ministry has already approached the Commi-
ttee of the Public Investment Board seeking first stage clearance for
formally commissioning the DPR. The investment decision on the
project will be taken only after the feasibility report had been received
and considered by the Government. ‘There is no provision in VIIth
Five Year Plan for this scheme at present. It is, anticipated that the
project will be ripe for an inyestment decision only by. about June,
1989 presuming that the Project is included in the Seveath Plan by the
Planning Commission.”

5.1 The Committee did not agree to the request of the Ministry for
dropping of the assurance. Thoy agreed to grant extension of time for fulfilling
of the assurance upto 31 December, 1988. The Committee also desired that the
Ministry be asked to furnish a note showing the progress made upto date in
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regujd 40 .the proposal for setting up the mechanised coal handling facility at
Paradip Port. ;

Memorandum No. 133 : Request for dropping of assurance given on 9 December,
1957, tn reply to Unsiarred Question No. 4877 regarding
approval for medium and mgjor irrigation projecis in
Orlsza.

6. The Committee considered the request of the Ministry of Water
Resources received through the Ministry of Parliamentary Affairs vide their
U.O. No. IX/WR(7) USQ. 4877-LS/87, dated 15 March, 1988 for the dropping
of the assurance on the following grounds :

“The States are required to prepare project reportsin accordance
with the guidelines issued for this purpose and the project reports are
sent to Central Water Commission for scrutiny from techno-economie
angle. It is observed that project reports submitted by the State
Governments are not formulated fully according to the guidelines,
resulting in protracted correspondence and discussions to obtain
clarifications. Settlement of observations made by Centre is dependent
upon the priority assigned by the State Government to this work.
Projects are also required to be cleared at the Centre by other
Ministries, like Environment and Forests, Agricuiture, etc. and date
deficiency impedes this process. While efforts arc being made to
minimise the time taken in clearance of these projects, it is not
practicable to ensure clearanoe within a pre-determined time-frame in
view of the position explained above. It is, therofore, requested that
reply given to parts (c) and (d) of the above mentioned question
which merely preseats the factual position may not be treated as an
assuranog and be deloted from the list of assurances.’

6.1 The Committee did not agree to the request of the Ministry for
dropping of the assurance. They observed that before considering the request
of the Ministry for extension of time for fultilling the assurance, thc Ministry
should submit a note for the consideration of thc Committee by 31 August, 1988
giving in detail the progsess made in regard to approval of the projects received
from the Government of Orissa including the date when each project was
received from the State Government and action taken by the various Govern-
ment agencies thereon. i
Memorandum No. 134 : Request for dropping of assurance given on 26

Novemeber, 1987, in reply to unstarred Question No.
3806 regarding national programme for drug testing.

7. The Committee considercd the request of the Ministry of Heelth and

Family Welfare received through the Ministry of Parliamcntary Affairs vide their
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U.0. No. IX/HEW(6) USQ. 3106 LS/87, dated 13 May, 1988 for the dropping
of the assurance on the following grounds :

“Since the term of the Seventh Five Year Plan will expire in March,
1990 and proposals for Eighth Five Year Plan (1990-95) will be drawn

up some time in thé next year, it is not possible at this stage to fulfil
the assurance.”

7.1 The Committee did not agree to the request of the Ministry for drop-
ping of the assurance but agreed to grant extension of time for fulfilling the
assurance upto 30 September, 1988. The Commiiteé also decided that the
Ministry be asked to furoish a note showing the steps taken by them to draw up

the proposals in regard to drug control measures for inclusion in the Eighth Five
Year Plan.

Mcmorandum No. 1.5 : Request for dropping of assurance given on 9 December,

1987 in reply to Unstarred Question No. 4901 regzarding
High Court bench a1 Hubli,

8. The Committee considered the request of the Ministry of Law and
Justice received through the Ministry of Parliamentary Affairs vide their

U.O. No. 1X/LJ (10) USQ. 4904-LS/87 dated 11 May, 1988 for the dropping of
the assurance on the following grounds :

“The Chief Minister of Karnataka had sent a proposal in August, 1981
for establishment of a Bench of the Karnataka High Court at Hubli-
Dharwar. The State Government were requested in September, 1981
for some basic informotion for further consideration of the Proposal.
Partial information was received in September 1983 but full requisite
information was awaited from the State Governmeat. - The proposal
was included in the enlarged terms of reference of the Jaswant Singh
Commission in December, 1983.

The Jaswant Singh Commission submitted its Report on 304.85.
While the Commission examined and reported on the proposals for
establisbment of Benches of Allahabad, Madhya Pradesh and Madras
High Courts, and also on the general question of having Benches of
High Courts away from their principal seats, it could not examine
and report on the specific proposal of the Government of Karnataka

for establishment of a Bench of the Karnataka High Court at Hubli-
Dharwar.

The recommendations of the Jaswant Singh Commission on
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the ‘goneral question - #n -having Beaches .of . High Courts away
from -their principal seats were referred to. the Government of
Karnataka in.Octeber, 1986 for considering the matter of establishe -
ment, of a Bepch at Hubli-Dbarwar, ip the light of those recommen-
dations in consultation with the Karnataka High Court. Reply
of the State Government giving their views has still not been
Jeceived. No_ action, can be taken by the Goverament of .Indis .
in this regard unless a specific and complete proposal is received
from the Govgrament of Karnataka, |

... As mentioned above, the Goverpment of Karnataka have not
sent 'their views and cdmhént's ‘on 'the recommendations ,of the
Jaswant Singh Commission evén after about a, year and a l‘:; ol

“There is no action ?gnding on the part of the Cépt'r;l Goveroment.
The reply given to the Lok Sabha Unstarred Question No. 5904 on
9.12.87 was also not intended to constitute an assurance.’’

8.1 The Committee did not agree to the request of the Ministry for
dropping of the assurance but agree to graat estension of time upto 9
September, 1988 for fulfilling the u’sm"ance.; The“Commiuee also desired that
the Ministry should follow ap the matter with the State Goverament to
ascertain their final views in rogard to establishment of a Bench of the High
Court at Hubli. b

Memorandum No, 136 : Request. for dropping of assurance given on 3 December,
1987 in reply to Starred Queation No. 403 regarding new
level crossing device.

9. The Committee considered the request of the Ministry of Railways
received through the Minintfy of Parliamentary Affairs vide their U.O. No.-
IX/Rly (8) SQ. 403 LS/87 dated 18 February, 1988 for the dropping of the
assurance on the following groupds :

“The reply given to parts (c) aod (d) of question does not consti-
tute or intended to be an assurance. The new sytsem is still under
trial and there are a lot of teething problems which are to be attended
to and remedial measures to be devised. In view of this, a specific
scheduled cannot be kept for introduction of this system. As already
indicated in the reply to the duenlon the introduction of the system
on permanent basis can only be coms dered after the results of the
trial are evaluated and found to bo acceptabie.”
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9.1 The Committee did not agree to ‘the request of the Ministry for
dropping of the assurance but agreed to grant extension of time upto 3
September, 1988 for fulfilling the assurance. The Committee also decided that
the Ministry be asked to furnish a note indicating the result of field trial of the
new lev‘el croming device.’

Memorandum No. 137 : Request for dropping of assurance given on 28 Augus:,
1987 in reply to Unsarred Question No. 5330 regarding
tourism development of Golconda Fort,

10. The Committee considered the request of the Ministry of Parlia-
mentary Affairs. The assurance was required to be implemented by the
Ministry of Tourism by 27 November, 1987. The Ministry of Parliamentary
Affairs vide their U.O. Note No. VIII-2/Tour (3) USQ 5330-LS/87 dated 18
February, 1988 have forwarded request of the Ministry of Tourism for the
dropping of the assurance on the following grounds : —

“It is felt that the Assurance cited pertaining to the answer to the
Parliament Question does not constitute an assurance since the
Trourism Minister has stated that further action for providing
Trourism infrastructure will be taken according to the recommenda-.
tions of the Master Plan, It was also stated that the preparation
of Master Plan has been assigned to the Town and Country Planning
Organisation and the report is still awaited.”

10.1 The Committee did not agree to the request of the Ministry for
jropping of the assuradce. However, they agreed to the extension of time
apto 31 August, 1988 for fulfilling the assurance. The Committee desired that
the Ministry should submit a note indicating the progress made upto-date in
regard to preparation of the master plan by the Town and Country Planning
Organisation.

11. The Chairman also informed the Commiittee that the requests of the
following Ministrics for extension of time to implement their respective
assurances in respect of which the previous Committee had taken evidence, have
been agreed to :

(1) Assurance given on S December, 1985 in reply to Unstarred Question
No. 2632 regarding report of National Commission on Teachers.

12. The Ministry of Human Resource Development had requested for
grant of extension of time upto 30 September, 1988 for laying the action taken
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statement on the Reports of the National Commission on Teachers in !mple
mentation of their earlier assurance. However, extension of time upto 1

August, 1988 only bad been agreed to.

(2) Assurance given om 16 April, 1956 in reply to Usstarrcd Question
No. 6827 regarding releasing of gold by Portugusse Government.

13. The Ministry of External Affairs bad sought extension of time uptc.
15 February, 1989 for implementing the assurance. However, extension uptc
15 November, 1988 only had been agreed to.

14. The Committes thea adjourned.
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ANNEXURE

Opening Observatfons Made by Prof. Narain Chand Parashar,
Chatrman, Comrhiitee on Government Assurances, Eighth Lok
Sabha (1988-89) at the First Sitting of the Commitiee
on Monday 18 July, 1988.

Esteemed Friends,

I am greatly delighted to welcome yow all to this first sitting of the
Committee on Government Assurances of Lok Sabha appointed by the Honour-
able Speaker for 1988-89. My special greetings and welcome are to those
Hon'’ble Members who have been nominated to this Committee for the first
time.

2. Before we take up the business on the Agenda, I consider it my duty
to say few words about the working of this Committee, which may be of
special interest to those friends who bave joined us this year.

3. The Committee came into being for the first time in 1953 with the
object of keeping a track on the implementation of assurances given by
Ministers from time to time in the House. The Committee is required to examine
and report to the House on the extent of implementation of assurances and
also ensure their timely implementation. The Committee have laid down that an
assuranoe should normally be implemented within a period of three months
from the date on which such assurance was given in the House. Obviously, this
period is an outer limit and Government should try to implement the assurance
as quickly as possible after these are given, not necessarily awaiting the expiry
of three monthe’ time. Where Government find it difficult to adhere to the
stipulated period of three months, it is open to them to submit to the Committee
a request for extension of time and the Comnmittee is to give its earnest con-
sideration to such a request. You would be called upon to consider such
requests quite often.

4. Another kind of cases which you would be called upon to consider in
the Committee are where Government come forward with a request for drop-
ping of the assurance. Such requests have to receive your greater attention and
consideration as acceding to such requests means the reversal of the decision of
the Committee in treating a statement of a Minister as an assurance. Taking
the experience as a guide, I must caution you that Ministries more often than
not make requests for the dropping of the assurances on not 0o scrious
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grounds, if not totally frivolous. Without questioning the intention of the
Government, in such cases, the Committee is requircd to apply its mind objec-
tively to sce that the solemn commitments made by the Ministers to the House
are not lightly brushed aside because of sheer bureaucratic inaptitude, callous-
ness and insensitivity to Parliamentary privileges. While the right of a Ministry
or Department to express their difficulties and problems in implementing an
assurance cannot be denied, the Committee has also to be constantly conscious
of its role as a watch-dog in discharging its legitimate functions.

5. Friends, may I remind you of an established Parliamentary conventiod
about which I am sure all of you being experienced parliamentarians are well
aware. This Committee like other Paramentary Committees functions on
non-party lines in its examination even though we may belong to different
parties. I do not think there has been any occasion in the past since loception
of the Committee when any decision in this Committee was not unanimous. I
need not over-emphasize that unanimity in the Committee’s deliberations lends
great strength to the Committee and also adds to its prestige. I have no doubt
that you will always be mindful of this convention and the Committee shall
maintain the tradition. ‘

6. I would also like to inform you briefly about the work done by the
Committee in the last year. During the present Lok Sabha upto the last
session, 6,105 assurances were called out and out of them 4,011 have already
been implemented. 10 assurances pertaining to the previous Lok Sabha are also
being pursued by the Committee. During the previous year, the Committee
held 14 sittings and presented to the House 4 Reports. We alsothad the
occasion to hold the 3rd Geoneral Conference of Chairmen, Committees on
Government Assurances of Lok Sabha, Rajya Sabha and State Assemblies in
Aogust, 1987.

7. 1seek your constructive cooperation and I assure you of my own, I
hope you will take a very active and keen interest in the working of the
Committee despite your busy schedule becauee that alone would yield fruitful
results in the Committee.

Thank you,
We may now take up the Agenda.
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Minutes of the Committee on Government Assurances held on 29 August, o

1988 in Commiitee Room No. 62, Parliament House, New Delhi N

.,: . The Committcc met on Monday, 29 August, 1988, from 15.30 hrs.
to 16.45 hrs. '

e
b

PRESENT

Prof. Narain Chand Parashar—Chairman

>

1.

2.
3.
2.

© ® 3 o w

“10.

MEMBERS
Shri Bapulal Malviya
Shri Murlidhar Mane
Dr. AK. Patel
Shri Bhola Raut
Shri Prabbu Lal Rawat
Shri Manik Reddy
Shri Kamla Prasad Singh
Shrimati Usha Thakkar i
Shri Mahabir Prasad Yadav *
SECRETARIAT

Shri C.K. Jain—Director-in-charge
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The Committee considered the draft Thirteenth Report and adopted

the same. The Committee authorised the Chairman to present the report to
Lok Sabha on 31 August, 1988,
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3. The Committee :then took ‘
th

consideration :— up the following Memoranda for

4

Memoranduqx No. 138. Request for dropping of assurance given on 13 March
1987, reply to Unstarred Question No. 2834 regarding
Jake passport rackets.

4. The Committee comsidered the request of the Ministry of Home
Affairs received through the Ministry of Parliamentary Affairs vide their U O.
Note No. VIII/H.A(28) USQ.2834-LS/87 dated 15 February, 1988, for dropping
.of the assurance on the following grounds : — :

“The case is under investigation. This was a factual statement given
for information of the Hon’ble Member. The investigations referred
to above are field investigations by the CBI and are in the nature
of police investigations. The CBI will submit charge sheets or final
reports in the courts after the investigations are over and the law
will take its course. The courts will finally decide the cases. In view
of the aforesaid facts where this Ministry has hardly any role to play,
pending investigations may not kindly be construed as a Farlialﬁennry

Assurance.”

41 The Committee did not agree to the request of the Ministry of Home
~ Affairs for the dropping of the assurance. They desired that the Ministry
_ should pursue the matter with the CBL to cxpedite investigation and filing of

the chargesheets. o
In the courts. The Committee did not appreciate the plea taken ‘by ,':hg

Ministry that ‘“‘pending investigations may not be construed as a Parliamentary
. Apsurance” as it was for the Committee to decide as to whether or not this
was an assurance. The Committee agreed to the rcquest of the Ministry for
‘graat of extension of time upto 12 June, 1988. They also decided that the

Ministry should furnish 8 note showing porgress made upto-date in the
| mmatter.

. ﬁcmomndum No. 139. Request for dropping of assurance given on | December,

1987, tn reply to USQ No. 3729 regarding seismological
studles of Narmada Sagar Project.

5. The Committee considered the request of the Ministry of Energy
received through the Ministry of Parliameutary Affairs vide their U.0. Note
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No. TX/ENGY(33) USQ. 3729-LS/87 dated 4 April, 1988, for the dropping of
the assurance on the following giounds :

5.1

“The Narmada Sagar Project is still in the pipeline for World Bank
assistance for which the Bank mission visited the Project during
January 1988 to prepare it for possible reappraisal in March/April,
1988. This would be followed by a number of discussions to sort
out vargious issues involved in it. Further, the details about the aid
would also be known only after the conclusion of negotiations with
the Bank, approval by the Board of Directors of the Bank, signing
of the Agreement and the loan has been declared to be effective, in
view of this it is not possible to fulfil the assurance within the
prescribed limit of three months. Moreover, the various actions
culminating in the implementation of the Assurance are beyond the
control of this Department and are dependent upon she World Bank
taking a view in the matter.”

The Committee did not agree to the request of the Ministry for

dropping of the assurance but agreed to grant extension of time upto
1 September, 1988, for implementation of the assuranoce.

Memorandum No. 140. Request for dropping of assurance given on.2 December,

1987, in reply to USQ. No. 3809 regarding implementa-
tion of suggestions by Nuational Convervianof Water,

6. The Committee considered the request of the Ministry of Water
Resources received through the Ministry of Parliamentary Affairs vide their
U.O. Note No. IX/WR(6) USQ. 3809-LS/87 dated 18 March, 1988, for dropping
of the assurance on the following grounds ¢

“The convention was a co-operative cffort of Goverament Depart-
ments, public sector agencies, professional institutions and assoclations
in concerned disciplines for exchange of idcas on development and
management of Water Resource. The recommendation made ‘at she
Convention can be kept in view by State Governments and etber
concerned organisations for taking such action as dccmed appropeite
in the light of the National Water Policy which has been laid before
the Parliament. The recommendations of the Convention ' Yhave
already been circulated. No further action by way of implementation
of assurance is necessary.”

6.1 The Committee did not agree to drop the assurance but agreed to
grant extension of tim: upto 2 September, 1988, as requested by the Ministry
of Water Resources  The Comamittee desired that the Ministry should furnish



anote showing the progress made by vacious agemcies in implemeating the
recommendations made at the Natiopal Water Conveantion.

Memorandum No. 141, Request for dropping ef assurance given on 11 December,
1987, .In reply 1o USQ. No. 5527 regarding import of
gold,

7. The Committee considered the request of the Ministry of Finance
received through the Ministry of Parliamentary Affairs vide their U.O. Note
No. IX/Fin (90)USQ. 5527-LS/87, dated 12 May, 1988, for dropping of the
assuranoe on the following grounds :

“The question, suggestions regarding import of gold have been
referred to the Working Group on Gold Policy set up by the Govern-
meat. The term of the Working Groyp has been -extended upto
31st May, 1988. Processing and finalisation of Goverament’s decisions
on the recommendations of the Working Group will take some time
after the receipt of the report.

The reply has been treated as an assurance by the Lok Subha.
It may be mentioned here that a similar answer, given on a similar
question on 1.8.86 in Lok Sahha had not been troated as an assucance
by the Committee on Government Assurance of Lok Sabha.

7.1 The Committoe did not agree to drop the assurance, but agreed to
grant cxtension of time upto 10 October, 198% to implement it. They desired
that the Ministry should furnish @ note showiog the progress made in processing
and finalisation of Governmeant’s decision on the rccommendations of the
. Working Group.

Memorandum No. 142, Request for dropping of assurance given on 24 April, 1986,
in reply to USQ. No. 7602 regarding insiitute for training
of 1eaching siaff of Engineering colleges in Kerala,

8. The Committee recalled that at their sitting beld on 24 June, 1987
they bad not accepted the plea of the Ministry of Human Resource Develop-
ment for the dropping of the assurance and desired that the Ministry of Human
Resource Development be asked to indicate the latest position in the matter.
Since the assurance was required to be implemented before 23 July, 1986, the
Committee further directed that the Ministry should immediately submit a
request for extension of time as may be necessary for implementation of the
assurance. The Ministrty of Human Resource Development once again
requested for the dropping of the assurance through the Ministry of Parlia-
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mentary Affairs, vide their U.O. Note No. V/HRD (35)/USQ. 7602-LS/86 dated
11 January, 1988, on the following grounds :

8.1

“This Miaistry has not received 30 far any proposal from the Gowera-
ment of Kerala to start an Institute for Training of Teaching Staff of
Engineering Colleges in Kerala. The question of any action on the
part of the All India arises only when the detailed project for the
proposal is submitted by the State Government for consideration.”

The Committee did not aocede to the request of the Miniatry for

dropping of the assurance and desired that the Ministry should ascertain from
the State Government whether they were still interested in setting up the
Institute for training of Technical Staff of Engineering Colleges in the State.

Memorandum No, 143. Request for dropping of assurance given on 9 November,

1987, in reply 10 SQ. No. 15 regarding damage 10 crops
due to natural calamities.

9. The Committee considered the request of the Ministry of Agriculture
received through the Ministry of Parliamentary Affairs vide their U.O. Note
No. IX/Agri. (4)/SQ. 35-LS/87, dated 25 February, 198%, for dropping of the
assurance on the following grounds :

“In part (a) of the Question mentioned above, information was
sought about the details of the estimated damage to farmers due to
floods, drought and other natural calamities during V, VI and VII
Five Year Plan periods. Information in respect of damages due to
drought prior to the year 1980-81 is not available in this Departmest.
The reports of the various Finance Commissions have also been gone
through to obtain this information. As such reply to this part of
the Question was confined to the 6th and 7th Five Year Plans and it
was mentioned that information in respect of the 5th Five Year Plan
period is not readily available. Ministry of Parliamentary Affairs
bas treated this part of the reply as an assurance. It is mentioned
here that information relating to the S5th Five Year Plan on damages
due to drought is neither available in the Department of Agriculture
and Cooperation nor in other concerned Departments and such the
State Governments have been requested to furnish the same.

In this connection, it is mentioned that the statistics relating to
5th Five Year Plan on damages due to drought may not be readily
available in the State Headquarters. They in turn will have to
coliect the same from their Divisional/District/Taluk levels and as
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such, this process may take a very lcng time for getting the complete
information. Further substantial amount of time and energy is
involved in collecting this historical data which relates to about 10-13
years back, It is feared that even after spending 80 much of time
and Labour the net result may not match with these efforts.”

9.1 The Committee did not agree to the request of the Ministry for
dropping of the assurance and desired that the Ministry should furnish
whatever information on the subject was available to them from the States.

The Committec however granted extension of time up-to 8th May, 1988,

Memarandum No. 144. Request for dropping of assurance givem om 19 Mares,
1986, in reply to SQ. No. 348 regarding Inclusiog of Tanti
Community in the list of Scheduled Castes.

10. The Committee again considered the request of the Ministry of
Welfare received through the Ministry of Parliamentary Affairs vide their U.O.
Note No. V/W(19) SQ-348-1LS/85 dated 16 December, 1987, for dropping of
the assurance on the following grounds :

“The question of comprehensive revision of the lists of Scheduled
Castes and Scheduled Tribes was placed before the Cabinet on the
25 July, 1986. The Cabinet referred it to the Group of Ministers
for detailed examination of various proposals included therein. The
Group of Ministers has so far held seven meetings and may take a
few more meetings for finalise all the proposals. At this stage it is
difficult to indicate any time limit by which the Group of Ministers
would be able to finalise all the proposals. After the Group of
Ministers given their recommendations in respect of all the proposals
it will be placed before the Cabinet for a final decision. The Ministry
of Law and Justice will then be requested to prepare Bill which will
be iantroduced in Parliament. It would, thus, be seen tbat is in
difficult to anticipate the time limit by which the whole process of
finalisation of all the proposals is to be completed. Even after the
Bill is introduced in the Parliament, it will be referred to a Joint
Select Committee, as bappened in the past.

For instance, the Scheduled Castes and Scheduled Tribes Orders
(Amendment) Bill, 1967 was referred to a joint Select Committee
which took two years in submitting their report. Similarly in 1978,
when this Bill was again introduced in the Lok Sabba, it was referred

to a Joint Select Committee and that Committee could not fipalise



its report even after takitg ome year’s time and the BiHf eventually
lapsed on the dissolution of the Lok Sabha in 1979. The past
experience, therefore, shows that it cannot be possible to precisely
fix any time limit within which the whole‘matter would be finalised

and the Bifl enacted.”

10.1 The Committec did not agree to the request of the Ministry for
dropping the assurance. They observed that the Government must have
ruceived representations not only from Bihar but from other States also for
inclusion of some communities in the list of Scheduled Castes and Scheduled
Tribes. The Ministry should therefore bring forward urgently a comprehensive
bill for revision of the lists, of Scheduled Castes and Scheduled Tribes. The
Committece also observed that it was not correct on the part of the Ministry
to pre-judge the issue and to state that even after the Bill is introduced in the
Parliament it would be referred to a Joint Select Committee.

11, The Committee then adjourned.
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2. The Committee took up the following Memoranda for considera-
tion :—

Memorandum No. 145 : Request Jor dropping of assurance given on 25
November, 1987, in reply to SQ. No. 872 regarding
misuse of foreign funds

3. The Committee consideted the request of the Ministry of Home

Affairs received through the Ministry of Parliamentary Affairs vide their U.O.

Note No. IX/HA(25) SQ. 272-LS/87, dated 11 March, 1988, for the dropping

of the assurance on the following grounds : —

“The Ministry bad. only meant to.indicate the intentions, approach
and anxiety of the Government to plug certain lacunae in the
Foreign Contributions (Regulation) Act, 1976 by amending the same
80 that chances of its misuse are minimised. The Ministry do not
consider that this statement amounts to ‘Asswrance’. It would be
appreciated that as the process of bringing about amendments in such
enactments does take time, it is not possible to fulfil the assarance
within a particular time frame.”

3.1 The Committee felt unhappy to note that the Ministry had tried
to sit in judgement on their decision in treating the reply of the Minister of
Home Affairs as an assurance. The Committee desired that.in view of the
importance of the matter, Government should bring forward necessary
legislation to amend the foreign Contribution (Regulation) Act; 1976 without
any further delay. The request of the Ministry for ‘extension of time for
the implementation of the assurance upto 24 November, 1988 vd however,

granted.

Memorandum No. 146 ¢ Request for dropping of assurance given on 26
November, 1987, in reply to Unstarred Questioh No.

2920 regarding teachers- .participation .in agtion plan
of New Education Policy

4. The Committee considered the’ tequest of ' thie' Midistry' of Human
Resource Development received through the Ministry. of Pacliamentgry Affairs
Vide their U.O. No. IX/HRD (10)USQ. 2920-LS/87, dated 11 May, 1988,
for the dropping of the assurance on the following grounds :(—

“It is clear from the wording of the above sentence that it is not
possible to lay down any" npec:ﬁc” time frame for conferral of
statutory status of the National Council of Teacher Education
(NCTE), but that this can be taken up'for implensbatatién odly over
a period of time. It is implicit in the above wording that this action
is likely to take a coasiderable length of time,
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A National Copncil of Teapher Education, Constituted by, &
Resolution of this. Ministry, is . already in existence since 1973.
However, .conferral of statutory status on it would require prior
consultation with all states not merely because Education is in the
Concurrent List of the Constitution but also because oertain functions
envisaged for:the NCTE may impinge on the jurisdiction of the
universities as it stands today under the various State Universitics
Acts. Such a prooess would naturally take a long time to complete.

In the light of above, it would be difficult to.set down any
deadline or time-limit by which the task of conferring statutory
status on the NCTE would be completed. As such, it would not
"serve much purpose to keep the matter alive as a Parliamentary
Assurance.

Conferral of statutory statas on NCTE ‘has already found
mention in the National Policy on Education adopted by Parliament
and in the Programme of Action. '‘Hence the Central Goverament
already stand committed to it and even without treating thé above
reply as an assurance, Parliament would always be kept informed of
progress in the matter while submitting periodic Implementation

" Reports on the Nation Policy on Bducation.”

4.1 The Committee wore not convinoed with the reasons given by ghe
Ministry of Human Resource Development for the dropping of the assurance,
particularly when Government were conscious of the importance of the matter
and had reiterated their commitment to the conferment of statutory status
on the National Council of Teacher Education. The Committee desired
that Government shoyld take early s(eps for implementation of the. assurance
and in the meantime submit a request of ext¢nsion of time as required

minimum for the purpose.

5.1 The Committee did not agree with the plea of the Ministry of
Home Affairs. In the view of the Comumittee, the responsibility of Union
Government in regard to the protection of minorities is envisaged in the
Constitution itself. The Committee desired that Goverament of India should
find out from the Government of Uttar Pradesh the action taken by them on
the report of the Committee appointed to go into the riots at Meerut and lay
the required information on the Table of the House in implementation of the
assurance. The Ministry of Home Affairs should make a request for
extension of time as considered minimum to implement the assurance.

s
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Memoran um No. 148 ¢ Request for dropping of the assurante given om 235
November, 1987, In reply 1o Unstarred Question
No. 2891 regarding U.S. aid for droughs

6. The Committee considered the request of the Ministry of External
Affairs received through the Ministry of Parliamentary Affairs vide their U.O.
Note No. IX/EA(8) USQ. 2891-LS/87, dated 16 February, 1988, for the
dropping of the assurance on the following grounds :

“It is felt that the answer given to this Unstarred Question did not
constitute an assurance. There was an offer from USA to help
mitigate the conscquences of the drought. The details which are
being worked out between the two countries are part of a continuous
process in the overall context of Indo-US relations.”

6.1 The Committee considered the plea taken by the Ministry of
Bxternal Affairs as inappropriate in stating that the reply given by the
Miaister of State for BExternal Afairs to the Unstarred Question under
refcrence did not constitute an assurance. In the opinion of the Committee,
it was a clear and categorical assurance and the Ministry ought not to have
questioned the decision of the Committee. The Committee desired that the
Ministry of BExternal Affairs should furnish a note giving the latest progress
in the matter and in the meantime submit a request for extension of time as
considered minimum to implement the assurance.

Meinorandum No. 149 : Request for dropping of assurance given om 11
November, 1987, in reply to Unstarred Question No. 699
regarding reopening of Indian Consulate in Lhasa.

7. The Committee considered the request of the Minister of State in
the Ministry of External Affairs received through the Ministry of Parlia-
mentary Affairs vide their U.O. Note No. IX/EA(3) USQ. 699~LS/87'dated
14 January, 1988, for the dropping of the assurance on the following grounds :

“This should not be regarded as an assurance, for the primary
reason that it would not be feasible to specify a time-limit within
which India and China will reopen Consulates in each other’s
country. The matter is under discussion with the Chinese Govern-
ment and a final decision will emerge only when these discussions
have becn satisfactorily and thorougbly completed. It would,
therefore, not be possible for Government to take the position that
the Consulates will be reopened within a specified time-limit,
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The entire subject of India-China relations isrextremely sensitive
and every aspect, is being bandled with the utmost ocare and
discrction by Government. We are trying to sort oat the variegs
issues involved in a positive manner and in keeping with our astiosnl
interest. The process will take time. It is in this context that we
request that the reply to Unstarred Question‘Nb 699 should ndt be
treated as an Assurance but only as an mducauon of the sincerity
with which we are examining various propouls for the improvement
of relations with China.”

7.1 The Committee did not appreciate the reasoniag: given by the
Ministry of External Affairs for the dropping of the assurance. Whether or
not a particular reply of the Minister was to be treated as an asssrance is for
the Committee to decide and not for the Ministry or Department concerned.
In the instant case, the reply to the question was clearly an sssurance and
the Committee desired that it should be implemented ‘eafly. If the imple-
mentation of the assurance required more time, the Ministry should submit
a request for extension of time of the assurance on the following gtounds :

“The project authorities bave to comply with the statutory require-
ments—under Section 29(2) of the Electricity (Supply) Act, 1948 —
regarding publication of the scheme id the OfficialOazette/
local newspapers for the presctibed period and examination
of the representations/objections, if any, re@eived thereon ; till this
is completed, the proposal is not considered to have been submitted
to the CEA for formal clearance. Before according formal clearance,
various aspects-like availability of water, adequacy of land for ash
disposal system coal linkage and suitability of the sité for w power
plant, including its approach from the point of view of means of
transportation, including railways necd to be satisfactorily tied up.
The scheme has also to be examiaed with reference to the available
transmission systems for cvacuation of power, its impact on the
environment of the surrounding arcas and clearance of the Depart-
ment of Civil Aviation for building high structures, Compliance of
all these steps can be a long-drawn process and the typing up of
inputs and various tlearances involves active cooperation of the
State authorities. Quite often, techno-economic appraisal of schemes
is beld up for want of clarifications/clearances from the project
authorities on various aspects ; schemes can be accorded techno-
economic clearance only after all the inputs have been tied up and
nocessary clearances have been obtained.”
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9.1 ' The Committee did not acoept the plea of the Ministry of Energy
.for the dropping of the assurance. They desired that a note about the

progress. made uptodats . in regard to matter be furnished to the Committee.
Meanwhile, the Ministry should submit a request for extension of time.

Memarandum No. 152, Request for dropping of assurance given on 20
November, 1987, in reply to Starred Question No. 220
regarding outstanding income-tax agatnst film siars.

10. The Committee considered the request of the Ministry of Finance
received through the Ministry of Pacliamentary Affairs vide their U.O. Note
- No. IX/Fin (36) SQ-220-LS/87, dated 5 February, 1988, for the dropping of
- the assurance-on the following grounds :

“The answer given by this Ministry on the above Lok Sabha
Question on 20.11.1987 is the final reply on all the parts of the
Question. This Ministry has nothing to add further to the answer
given by it on 20.11.1987.”

10! The Committee reiterated that the Ministry of Finance should

implement the assurance by laying the information as required in

. part (b) of the answer to the question. If the Ministry required some more

time in order to .implement the assurance, a request to that effect should be

subaitted to the Committee. The Committee also desired that the Ministry

of Fipance should submit a report giving, inter-alia, the results of the steps

taken by them for realisation of the income tax outstanding against the film

. stars referred to in the question and alsc the precise amount of tax outstand-
ing against each of them,

Memyorandun No. 153, Request for dropping of assurance given on 10
November, 1987, in reply to Starred Question No, 43
regarding clearance t.. Vijayuwada Thermal Power Plant
Stage-lIil. '

11. The Committee considered the request of -the Ministry of Energy
received through the Ministry of Parliamentary Affairs vide their U.O. Note
No. IX/Baergy (1) SQ. 43-LS/87, dated 15 March, 1988, for the dropping of
the assurance on the following grounds :

“The projoct feasibility report in respect of the proposed Vijayawada
Thermal Power Station Stage-III (1 X500 MW) was received in the
Central Electricity Authority ia September, 1986 from the Andhra



Pradesh State Electricity: Board (APSEB) and is under examination
in consultation with the various appraising agencics. Before formal
clearance could be aceorded to the.proposed soheme, various aspects
such as availability of land for ash disposal, coal linkages and
details of transmission system for evacuation of power need to be
satisfactorily tied up. In addition, details of the cost for implementa-
tion of the environmental safeguards have yet to be received from
the APSEB.

It may be mentioned that trying up of inputs and obtaining the
requisite clearances calls for active cooperation of the State
Authorities. Sometimes, the techno-economic appreisal of schemes
is held up for want of clarification/clearance from the project
authorities on various aspects, Ia replying to the aforesaid Lok
Sabha Question it was not the intention to extend an Assurance in
the matter.”

11.1. The Committee decided not accept the request of the Ministry of
Energy for the dropping of the assurance. They desired thata progress
roport uptodate be furnished by the Ministry for their information., The
Ministry should submit a request for extension of time as required fgg

implementation of the assurance.

Memorandum No. 154. Request for dropping of assurance given on 11
November, 1987, tn reply to Unstarred Question
No. 675 regarding import of Pressurised water reactors
Jrom Soviet Unlon.

12. The Committee considered the request of the Department of
Atomic Energy received through the Ministry of Parliamentary Affairs vide
their U.O. Note No. IX/AE(2)USQ. 675-LS/87, dated 27 April, 1988, for the
dropping of assurance on the following grounds :

“As regards Lok Sabha USQ No. 675 on Soviet offer of Atomic
Power Reactors, various aspects of the offer received from USSR
viz. technical, economic safeguards etc. are still under consideration
of the Government. The question specifically asked whether
Government proposes to import reactors from USSR and main
features of the proposal. In answer it was stated that discussiens
were continuing and Government bave taken no decision in the
matter. The matter is still under consideration of the Government

and no final decision has yet been taken op the subject. Answer



given to the question oa the floor of the House contains adequate
information for the querry raised. The phrase used in the reply viz,
-no decision in the matter has been taken may not be considered as an
- GESUrance.

It would, therefore, be difficult to liquidate the assurance within
the stipulated period of time. Since the Committee on Government
Assurances have always been resporsive to the difficulties of the
Government and have been giving due relief in terms of the inherant
power to dispense with the fulfilment of such assurance, it is
requested that the matter may kindly be placed before the Committee
on Goverament Assuramces for their consideration to delete the
‘Assurasce’ referred to above,”

_12.1 The Committee did not accede to the request of the Department
of Atomic Boergy for the dropping of the assurance ard desired that the
Department should make efforts to implement the assurance at the earliest.
Is the meaniime, a request for extension of time should be submitted to the

Committeo;

13, The Committee decided to hold their next sittings on 11 and 12
October, 1988.

14. The Committee then adjourned.
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2. The Committee considered the draft Fourteenth Report adopted the
same with the following modifications :

(i) Page 4, para 8, line 8 : after the word the Committee add deplore

this attitude of the Ministry ‘and®

(i) Page 20, para 45, line 10: after the word ‘assurance’ add ‘and

3.

showing scant respect to the Parliamentary Procedure. The
Committee expect that Government, irrespective of the Member
supplying the information to them or not, would .promptly find out
the relevant information and also exercise necessary check on the
entry of foreign airline officials so as to violate the sovereignty of
the country and report to the House about the steps taken in this
regard.’

The Committee authorised the Chairman to present the report to

the House during ensuing Session of the Lok Sabha.

4. The Committee then took up Memoranda Nos. 155—161 for
consideration.

Memorandum No. 155. Request for dropping of assurance gﬁen on

17 November, 1987 tn reply 10 Unsarred
Question No, 1665 regarding power projects
proposed for private sector.

5. The Committee considered the request of the Ministry of Energy
reccived through the Ministry of Parliamentary Affgirs vide their U.O.. Note
No. 1X/Energy. (38) UQS. 1665-LS/87 dated 6 Aprll 1988 for the dropping
of the assurance on the following grounds : “

“The formulation of the broad priﬁdp!el to be followed in respect
of such private séctor pamqpatmn keeping in view, fnier-alia, the
recommendations of the Workmg Group, has been under consndern-
tion ; being a matter of policy, various relevant aspects have to be
examined in requisite detail which is likely to take some time. After
a decision is reached, it would be necessary to consult the State
Blectricity Boards/State ddveminenu/concerned Ministries/Depart-
ments in the event that amendments to the Electricity (Supply) Act,
1948 and the lndmn Electricity Act, 1910 are to be effected. As
such, implementation ‘of the pe?fdlhg assurancé in ‘respect of this
matter in § definite time fsame, wouid not.appear ¢ be foqsidle,”
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y ‘5.1 * The Committee found the plea taken by the Ministry of Energy to
dl‘iip the assurance qn'téhable- " The Committee took exception to the manner
in ‘which the Ministry bad cough'_ed.'their request for extension of time for
fulfilling the assurance till the decision was taken op their request” for
‘droppiqg of tl_le assurance by the Committee.”” While making request for
cxtension of time, the Committce felt, the Ministry should bave indicated
a specific time by which they would be able to fulfil the assurance instead of
putting it vaguely which gave an impression of casualness and perfunctory
manoner. The Committee desired the Ministry to implement the assurance
upto 31 December, 1988 and granted extension of time upto that date.

Memorandum No. 156. Request for dropping of assurance given on
13 November, 1987, in reply to Unstarred
Question No. 1140 regarding Scheme for ex-
servicemen in Karnataka.

6. The Committee considered the request of the Ministry of Defence
received through the Ministry of Parliamentary Affairs vide their U.O. Note
No. IX/D (2) USQ. 1140-LS/87 dated 22 April, 1988 for dropping of the
assurance on the following grounds :

“The observations/information givea by the Hon’ble Minister in

reply to part (b) of the subject, question have been examined and it

is felt that the same do not appear to constitute an Assurance.

Therein no such promisc was made by tho Minister to furnish any

information in future to the House for the reason that it is not

feasidle to collect this ‘information as explained in the subsequent
' sab-paras.

(i) There"m’e Yn numberliot: n;lf-employment ventures like allotment
of industrial plots/sheds, shops/Jai Jawan stalls, fair price shops,
route permits, ;rauspb';tqtion. small scale industries, etc. which
are implemented by ,diﬂ'ercnt agencics. For many of these
ventures, the ex-servicemen may scek financial assistance from
different sources like banks, State Financial Corporations, etc.
In view of this, the rclevant data is neither available at any
single point with tbe concerned State Government nor can it be

collected by the Centre.

(ii) A number of Ex-Servicemen take to self-employment on their
own. Some of them may seck loans, others may not do so.

The Zila/Rajya Sainik Boards recommend or reject the cases for
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iant of loans, to the fipancial agepcies. Many ex-servicemen
may not follow this chanael and approach the financial josti-
tutiong direct. In view of the multiplicity of institutions
involved, the information cannot be collected.

Further it may be mentioned that as the intention of the
Hon’ble MP was to elicit information as to how many ex-
servicemen have been provided self-employment in Karnataka
dering 1987-88 through the SEMFEX Scheme which appears
to be casec from the wording of this part of the question
following on from part (a) of the subject Question which refers
to SEMFEX Scheme which has been launched in Karnataka on
1.9.19-7, keeping this in view, information available relating to
this aspect bad alrcady been furpished in the reply as
follows :

“However, twa persons have been sanctioned lpans under
the SEMFEX Scheme and 38 applicatio s are being
processed.”. .

Since SEMFEX Scheme is controlled at one point it was possible
to obtain data/information relating to this aspect and furnish
the same. Data regarding number of ex-servicemen who had
been provided self-employment who had recured self-employ-
ment through the on going schemes (other than the SEMFEX
Scheme) in Karnataka is neithes collectad by the Centre nor by
any State Government nor it is feasible to collect the same on
the grounds mentioned in sub-para above.. It was therefore,
mentioned in the reply that this information is not available.
The intention of the Minister while replying as such was not
that such information would be collected/and furnished later on.
Information which could be collected relating to this aspect of
the question had been furnished.™ '

6.1 The Committee were not satisfied with the argoments advanced by
the Ministry of D:fence to drop the assurance and desired that the specific
assurance given by the Minister in respect of applications received under the
SEMFEX scheme should be fulfilled expeditiously. The Committeec granted
&% extension of time upto 30 November, 1988 for fulﬁlling_ the assurance.
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Memazandum, Ne. {31. Reguest for. drepping of assurance given an
283 July, 1981, in reply 1o Unstarred Question

No. 349 regarding working group on private
sector participation in power generation.

7. The Committge considered the. request of the Ministry of Energy
received through the Ministry of Parliameptary Affairs vide their U.O Note
No. VIII-2/Epgy (3) USQ. 349-LS/87 dated 23 March, 1988 for the dropping
of the assurance on the following groyads :

“The formulation of the broad principles to be followed in respect
of such private sector participation keeping in view, inter-alia, the
recommendations of the Working Group, has been under considera-
tion ; being a matter of policy, various relevant aspects have to be
examined in requisite detail which is likely to take some time. After
§ decision is reached, it would be necessary to consult the State
Electricity Boards/States Governments'concerned Ministeries/Depart-
ments in the event that amendments to the Electricity (Supply) Act,
1948 and the Electricity Act, 1910 are to be effected. As such,
implementation of the pending Assurances in respect of this matter,
in a definite time-frame, would not appear to be feasible.”

7.1 The Committee did not agree to the request of the Ministry for
dropping of the assurance. They observed that the House having been
informed that the Report of the Workiog Group was presently being examined
it was correctly treated as an assurance and instcad of making request for
dropping of the assurance, the Ministry should have fulfilled it ex peditiously
by intimating the findings of the working Group gnd the action taken by
Government in the matter.

As regards the.alternative request of the Ministoy for extension of time,
the Committee expressed thoir unbappiness oa the phraseology used which
did not show due courtesy to them While granting the exteasion upto
31 December, 1988 upto which the Ministry should report implementation
of the assurance, the Committee desired that the Ministry should in future
make such requests in specific terms.

Memarandum_No, 158. Reguesy [for dropping of assyrance given on
17. November, 1v87, In reply to Unstarred
Question No. 162 regarding irunk selephone
services in Andaman and Nicobar Islands.

The Committee considered the request of the Ministry of Communica-
tions reccived through the Ministry of Parliamentary Affairs vide their
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U.0. Note No. IX/C (46) USQ.1621-LS/87 dated 7 July, 1988 for the
droppiag of the assurance on the following grounds :

b e eevensenrassassanarsnsnessassassae oo th@ development of telecommunica-
tion facilities in the country of which extension of trunk telephone
facilities is a part, is a continuous process. The Development Plans
are formulated and executed ﬁy the department progressively taking
into consideration various factors like demand, techmical solutions,
economic viability, social/strategic needs and resources available to
meet the broad objectives laid down for the various Five Year Plans.
The general statement, ‘‘Other island communities will also be
considered for provision of trunk telephone facilities progressively”
cannot, therefore, be construed as an assurance especially when no
time limit can be given for its fulfilment.”

8.1 The Committee did not agree to the request of the Ministry for
dropping of the assurance and desired that the progress made in providing
trunk telephone facilitics on other Islands and Communities and the proposals
under consideration of Government in this regard should be intimated to
them. The Committee however granted extension of time upto 30 November,
1988 for fulfilling the assurance.

Memorandum No. 159, Request for dropping of assurance given on
1y November, 1987 in reply to Unstarred Question
No. 1902 regarding exploitation of Copper in
Bihar.

9. The Committee considered the request of the Ministry of Steel and
Mines received through the Ministry of Parliamentary Affairs vide their

U.0. Note No. IX/SM(13) USQ-1902-LS/87 dated 24 Juane, 1988 for the
dropping of the assurance on the following grounds :

“A part of the reply to the above mentioned USQ. viz. ‘‘the study
is aimed at obtaining detailed project reports on deposits already
esplored in the area and to formulate a long term strategy for
exploitation of the potential of the belt. The study, which is under
progress, is expected to be completed in two years, has been treated
as an assurance at the instance of the Lok Sabha Secretariat.

In this connection, it may be mentioned that the reply given
by this Department is a factual one. The feasibility study bas
commenced on 1.9.87 and is to be completed by August, 1989 as
per the contract entered into with M/s. Robertson Research Ltd.,
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Australia by Hindustan Copper Ltd. Hance, it would not be possible
to fulfil the Assurance before the completion of the feasibility study
and receipt of feasibility study from M/s. Robertson Research,
Australia. Besides this, the Question itself asks whether the
feasibility study has been conducted, the reply given by this Depart-
meat is a8 complete one and does not call for any additional
information st this juncture”.

Y.1. The Committee did not agree to drop the autirnnce. They, however

agreed to grant extension of time upto 31 August, 1989 for fulfilling the
assurance. The Committee desired the Ministry to furnish a note indicating

the progress made so far in regard to the feasibility study.

Memorandum No. 160. Regquest for dropping of assurance given on
28 August, 1987, in reply 10 Unstarred Question
No. 5391 regarding fresh initiative to solve Punjab

problem.

10. The Committee considered the request of the Ministry of Home
Affairs received through the Ministry of Parliamentary Affairs vide their U.O.
Note No. VIII-2/HA(40)USQ. 5391-LS/87 dated 24 June, 1988 for the drop-
ping of the assurance on the following grounds :

“The answer to the above mentioned question was not intended to
be an Assurance to be fulfilled at a later date. The reply was only
a factual one and it will be observed that it did not constitute any
assurance as no time limit/period can be fixed, for obvious reasons,
for solving the Punjab problem.”

101. The Committee desired that the Ministry be atked to furnish a
note indicating the steps taken to date by Government facluding the recent
initiative taken by the Prime Minister, to solve the Puhjab problem. The
Committee would like to consider the request of the Ministry for the dropping
of the assurance on the receipt of the information from them.

Memorandum No. 161. Request for dropping of assurance given on
17 November, 1987, in reply to Starred Question
No. 146 regarding use of gas available at
Cauvery Basin for power generation by Tamil
Nadu Electricity Board.,

11. The Committee considered the request of the Ministry of Energy
received through the Ministry of Parliamentary Affairs vide their U.O.
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Note No. IX/Engy.(10) 5Q. '146-L.5/87 Sated 21 Marth, 1988 for the dropping
of the assurance on the followhi grotads s— -

“A preject report relating to 3210 MW eapacity thermal station
at Cuddatore at an estimated cost of Rs. 759 22 crores was received
in the CEA ih March, 1987.- The Schome is under examination and
coal availability as also enviroamental clearanoce remains to be tied
up. We ourselves are very eager and will try to help the Tamil
Nadu peoplé to the maximum exteat possibie.

The proposal in respstt of installation of a thermal power
station (3210 MW)at Cuddalore im South Arcot district is under
examination in the CEA in consultation with the various appraising
agencles, including the' Staté \Authotitles Before formal clearance
c¢ould be accdotded ‘to the proposed stheme, various aspects such as
coal linkage, avaitability of wateér and clearance from environmental
angle and of the State Pollution ©ontrol Board, need to be satis-
factorily tied up. The tying up of inputs and obtaining of requisite
clearance involves both the Central and the State authorities. On
occasion techno-economic appraisal of a scheme can be held up
for want of clarifications/clearance from the project authorities in
regard to various aspects. I making the above statement, in teply
to Shri P. Kolaniaivelu, MP, it was not the intention to extend an

Assurance in the matter.”

11.1 The Committee observed that the Statémeat of the Minister in-
forming the House that the proposal in respect of installation of a thermal
power station at Cuddalore was under examihation was clearly an assurance.
Therefore, they took a serious: view of the frivolous plea of the Ministry
that it was not the inteation to extend an assurance in the matter. While
pot agreeing to the dropping of the assurance, the Commitice allowed
extension of time upto 31 Jaauary, 1989 to implement the assurance.

12. The Committee then adjourned to meet again on 12 October, 1988.
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2. The Committee considered and adopted the draft Seventeesth
and Righteenth Reports. They suthorised the Chairman to presest them
fn the current Session of Lok Sabha.

3. The Committee then adjourned.
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